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IN THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 684 OF 2023

~INTHE MATTER OF:

SANDEEP . Applicant
- VERSUS -

JR GROUP POWER AUTOMOBILE INDIA PVT. LTD
AND ORS

....Responcdent(s)

ACTION TAKEN REPORT IN THE COMPLIJANCE
OF THE ORDER DATED 5.4.2024
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IN THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 684 OF 2023

IN THE MATTER OF:
SANDEEP ... Applicant
- VERSUS -
JR GROUP POWER AUTOMOBILE INDIA PVT. LTD
AND ORS
....Respondent(s)
INDEX |
S.NO | PARTICULARS PAGE NO.

1. |Action Taken Report and Compliance of The Order
Dated:  05.04.2024alongwith  the  supporting b 9
Affidavit.

2. | ANNEXURE 1

A true copy of the payment receipt dated 06.04.2024 lo
for hiring the “Enviro Lab” as a consultant.

3. | ANNEXURE 2 T
A copy of the suggestions made by the consultant
“Enviro Lab”.

4. | ANNEXURE 3

A copy deposit of Rs. 2,00,000/- to HSPCB towards 19-12
the performance deposit as suggested by the .
consultant “Enviro Lab”.

5. | ANNEXURE 4 (Colly).
A copy of the No Requirement of Public Insurance | 4~ 19
Liability on letter head dated of R-1’s factory
alongwith the notification dated 24™ March, 1992 of
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Ministry of Environment and Forest in regards to the
list of chemicals with quantities for application of
Public Liability Insurance Act.

6. | ANNEXURE 5
A true copy of the said MOU with Sankla Ao— 32?
Enterprises.

7. | ANNEXURE 6 (Colly)
The copy of the Ambient Air Analysis conducted on| 95— 4\
09.04.2024 and again another Ambient Air Analysis
dated 16.04.2024 by “EPA Labs Private Limited”.

8. | ANNEXURE 7
A copy of the receipt of Rs. 2700/- to HSPCB lfq - 50
towards Rechecking of Ambient Air Quality as
suggested by “Enviro Lab”.

9. | ANNEXURE 8 E
A copy of the purchase order of the RECDs (600 B
KVA) from M/s Chakr Innovation.

10. | ANNEXURE 9 -
A copy of the list of manufacturers of the RECDs B
applicable to Diesel Genset Engines by CPCB.

11. | ANNEXURE 9A.
A copy of the notification of the Commission for Air | K3. &9
Quality Management in National Capital Region and A
Adjoining Areas in the notification No. A-
110018/01/2021-CAQM/827(DT) dated 02.06.2023.

12. | ANNEXURE 10 (Colly)
A copy of the R-1’s MOU with Eco Management bo- ‘7?
and Protection Servicesalongwith the logbook.

13. | ANNEXURE 11
A copy of the Authorization granted by HSPCB to o- 8 }
R-1’s factory under Hazardous and Other Waste 8
(Management & Transboundary Movement) Rules,
2016.

14. | ANNEXURE 12 83- 83
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A true copy of the PPT depicting the improvement of
the exhaust of before and after.

15.

ANNEXURE 13 (COLLY)

A true copy of the layout maps providing a holistic
view of the industry alongwith the various moulding
shops and paint shop at different locations.

84-88

16.

ANNEXURE 14

A true copy of the representation dated 18.04.2024
in regards to the compliance report made to the
HSPCB.

&9

THROUGH,

PRIYANKA SWAMI AND SAN

EV KUMAR
ADVOCATE

F-13, GF, JANGPURA |
EXTENSTION, NEW DELHI
advpriyvankaswami@gmail.com

M: +91 8800656660
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IN THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 684 OF 2023

IN THE MATTER OF:
SANDEEP . Applicant
- VERSUS -
JR GROUP POWER AUTOMOBILE INDIA PVT. LTD.
AND ORS.

....Respondent(s)

ACTION TAKEN REPORT IN COMPLIANCE WITH THE ORDER DATED
05.04.2024

That the following Action Taken Report on behalf of Respondent No. 1 under the
ongoing matter, Original Application No. 684/2023, titled as Sandeep vs JR Group
Power Automobile India Pvt. Ltd..:- :

1. That the following directions were given by the Hon’ble Tribunal vide

order dated 05.04.2024

“ 8. Even though prima facie the observations made in the report of the Joint
Committee regarding emission of benzene and its associated compounds
together with heavy metals and also no improvement in handling and managing
the hazardous waste despite verbal directions warrant immediate closure of the
unit of respondent no. 1- project proponent yet it will be appropriate that beforé
passing any order of immediate closure respondent no. I-project proponent zs
granted opportunity in accordance with principle of natural justice to file its
response and also to take remedial measures. Accordingly, respondent no. I-

project proponent is directed to take requisite remedial measures immediately
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with regard to emission of Benzene and its associated compounds and also for
proper management and disposal of hazardous waste/scrap in accordance with
rules aﬁd submit compliance report before this Tribunal within two weeks (by e-
mail at judicial-ngt@gov.in preferably in the form of searchable PDF/OCR
Support PDF and not in the form of Image PDF) with a copy to HSPCB.”

2. That it is respectfully submitted that in compliance with the above directions,

along with the recommendations made by the joint committee are as under:
RECOMMENDATIONS:

1. Since the industry is engaged in handling of substances which may cause
human hazard and adverse impact to human health and environment, it is
therefore recommended that the unit may be asked to ensure proper handling
and management of materials/ chemicals so that no emission is released into
the environment which may cause any damaged.

2. HSPCB has already issued a show cause notice for closure under section 31-4
of Air (Prevention and Conmtrol of Pollution) Act, 1981/ 334 of Water
(Prevention and Control of Pollution) Act, 1974 revocation of CTO,
Prosecution for violation of section 24 under section 43 of Water (Prevention
and Control of Pollution) Act, 1981 imposing Environmental Compensation,
non-complying of Hazarduous Waste Management Rules, 2016 and Plastic-
Waste Management Rules, 2016 and amended thereof vide letter No.
HSPCB/RWR/2023-2024/2442 dated 18.03.2024 (Annexure R-3). It is
therefore recommended that and environmental compensation may be levied by
HSPCB taking into account the human health and environmental damage that
wozﬂd have cause due to continues emz’s&ion of hazardous chemicals into the
environment and the same may be estimated for the period of the industry was

in operation.
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3. A safety audit may also be undertaken by the concerned state authority where
the issue of hazardous and other wastes dumped inside the premises and the

same has created obstruction in free passages be also considered.

RESPONSE IN COMPLIANCE WITH THE ABOVE RECOMMENDATIONS
IS AS UNDER:- ‘

1. That it is respectfully submitted that the R-1 has hired a specialized
Environmental Pollution Consultant namely, “Enviro Lab” to guide the R-1’s
factory in accordance with Environment Act, 1986, Air Act, 1981 and Water
Act, 1974 and to perform environmental compliances from time to time. A true
copy of the payment receipt dated 06.04.2024 for hiring “Enviro Lab” is
annexed herewith as ANNEXURE 1.A copy of the suggestions made by the
consultant “Enviro Lab” is annexed herewith as ANNEXURE 2 (Colly). A
copy deposit of Rs. 2,00,000/- to HSPCB towards the performance deposit as
suggested by the consultant has been annexed herewith aé ANNEXURE 3.

2. That it is respectfully submitted that the R-1 has been informed about the
notification which clarifies that this particular unit does not fall under the
Public Liabﬂity Insurance Act, 1991 with regard to the employees working
under this unit as there are no chemicals/ substances used in the R-1’s factory
which requireé Public Liability Insurance. A copy of teNo Requirement of
Public Insurance Liability Act on letter head of R-1’s factory alongwith the
notification dated 24™ March, 1992 of Ministry of Environment and Forest in
regards to the list of chemicals with quantities for application of Public
Liability Insurance Act isannexed herewith as ANNEXURE 4 (Colly).

3. That it is respectfully submitted that the R-1 has taken immediate steps to clear
the plastic and iron scrap which was found to be stored by the joint committee
in the backyard of the factory. Also, a further step has been taken to enter into
an MOU with SANKLA ENTERPRISES for scientific disposal of industrial
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plastic waste. A true copy of the said agreement/ MOU with Sankla Enterprises
is annexed herewith as ANNEXURE 5. |

. That it is respectfully submitted that the recommendation with regard to the Air
Pollution and Water Pollution has been fully complied alongwith the testing
report of the DG SET.

Firstly, however, there has not been Water Pollution, that has already -
been observed by this Hon’ble Tribunal, which is also mentioned hereunder

and the the relevant extract of the order is as follows:

“4. Reply was filed by respondent no. I-project proponent
videemail dated 14.02.2024. In its reply respondent no. I-project
proponent has mentioned that its plant is situated at Plot No. 22-23-24,
Sector-7, HSIIDC, Bawal, Haryana. HSPCB vide its letter dated
16.05.2021 granted consent to respondent no. 1 to operate its plant at
the aforementioned address. Respondent no. 1 conducts injection
moulding of automotive plastic parts, wherein such automotive plastic
parts are painted under several processes. In this process of painting,
waste is generated which is immediately routed to the Effluent
T3 reatmentvPlant [ETP] installed and maintained by respondent no. 1 in
its premises. Paint sludge is handed over to authorized agency
recognized by the government to deal with industrial waste as per
environmental norms. ETP treated water is thereafter diverted to the
sewerage connection provided by Haryana State Industrial &
Infrastructure Development Corporation [HSIIDC] for which the
respondent no. 1 pays separate Water/Sewerage charges against Bills

raised by HSIIDC.”
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Secondly, in regards to the Air Pollution, R-1 has conducted tests for the
Air Ambit Analysis, from EPALabs Private Limitedon 09.04.2024which also
shows that there have not been any air pollutants or emissions in the R-1’s

factory premises.

It is pertinent to mention that there are 5-10 factories of the same nature
located in the nearby areas. A factory M/s JSW, is located in front of R-1 Unit. Also,
a factory named Kansai Nerolac Paints Limited, Plot No. 36, Sector 7, HSIIDC
Growth Centre, Bawal, Distt Rewari which is also a paint manufacturing plant
located within 200 mtrs. to the respondent factory. Hence, the sampling of ambient

air was observed beyond the limits of the R-1’s factory.

The copy of the Ambient Air Analysis conducted on 09.04.2024 and again
another Ambient Air Analysis dated 16.04.2024 by “EPA Labs Private Limited” has
been annexed herewith as ANNEXURE 6 (Colly). A copy of the receipt of Rs.
2,700/- to HSPCB towards Rechecking of Ambient Air Quality as suggested by
“Enviro Lab” has been annexed herewith as ANNEXURE 7.

" Hence, it is evident that no emissions have occurred from the premises of R-
1’s factory, and all necessary compliances have been diligently adhered to.
Nevertheless, it is now challenging to comprehend and raises serious doubts
regarding the actions of the concerned departments regarding the sampling process.
Notably, no samples were provided to R-1 as mandated under section 26 of the Air

(Prevention and Control of Pollution) Act, 1981.

It is crucial to acknowledge that benzene leakage could potentially occur in
paint manufacturing processes, and R-1 stands as the manufacturer of mouldings
wherein utilizing paint within its factory premises. Additionally, other paint
manufacturing facilities exist within 200 meters of R-1’s factory. However, it remains
unclear from where the samples were obtainedwhether from the exterior or interior of

the factory.
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Therefore, upon reviewing the reports outlined in Annexure 4 and Annexure 5,
it can be asserted that there has been no leakage of benzene or any other chemical

compound.

Thirdly, in regards to the DG SET, the Commission for Air Quality
Management in National Capital Region and Adjoining Areas in the notification No.
A-110018/01/2021-CAQM/827(DT) dated 02.06.2023states that “any use of DG sets
of capacity upto 800 KW shall be permitted for industrial and commercial sector in
the entire NCR and residential etc., only subject to their conversion to dual fuel
system (70% gas + 30% diesel) in areas where gas infrastructure and supply is

available:”.

It is pertinent to mention that there is a list of manufacturers certified for
Retrofit Emission Control Devises (RECDs) applicable to Deisel Genset Engines (Up
to 800 KW) for different capacity ranges as of 09.04.2024 which also included M/s
Chakr Innovation Pvt. Ltd. That R-1 has already given the purchase order of the same
which shall get installed within 40-45 days.

A true copy of the purchase order of the RECDs (600 KVA) from M/s Chakr
Innovation is attached herewith as ANNEXURE 8. A copy of the list of
manufacturers of the RECDs applicable to Diesel Genset Engines by CPCB is
annexed herewith as ANNEXURE 9.A copy of the notification of the Commission
for Air Quality Management in National Capital Region and Adjoining Areas in the
notification No. A-110018/01/2021-CAQM/827(DT) dated 02.06.2023 is annexed
herewith as ANNEXURE 9A.

. It is further submitted that the logbook which reflects the inlet and outlet of the paint
sludge has been recorded and is further carried out by the agency hired for scientific
disposal which is Eco Management and Protectz‘én Services, an agency which is
certified for scientific disposal of the hazardous waste. A copy of the R-1’s MOU
with Eco Management and Protection Servicesalongwith the logbook is annexed

herewith as ANNEXURE 10 (Colly).
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It is also pertinent to mention that the R-1 had already taken Authorization
under Hazardous and Other Waste (Management & Transboundary Movement)
Rules, 2016 from HSPCB vide letter bearing No. HWN/REW/2022/8479101 dated
26/05/2022 for transportation of hazardous waste. A copy of the Authorization
| granted by HSPCB to R-1’s factory under Hazardous and Other Waste (Management
& Transboundary Movement) Rules, 2016 annexed herewith as ANNEXURE 11.

. That it is pertinent to mention that the issue which was raised in the interim report
with regard to the water droplets coming éut of the exhaust of the paint shop. Under
the consultation of Enviro Lab, R-1 has taken these stéps to improve and comply with
the said issue, which are as under:-
a) Earlier there were 3 Water Spray Nozzel which are now being increased to 36
Water Spray Nozzel to deal with the impurities if any in the fumes.
b) Exhaust/ Stack duct height increased by 7.5 mtrs from 15 mtrs, which is now
at a height of 22.5 mtrs.

A true copy of the PPT depicting the improvement of the exhaust of before
and after has been annexed herewith as ANNEXURE 12.Further, a true copy of the
layout maps providing a holistic view of the industry alongwith the various moulding
shops and paint shop at different locations is marked and annexed herewith

collectively as ANNEXURE 13 (Colly).

. That it is respectfully submitted that it is imperative to underscore that environmental
compliance is a fundamental aspect of our operations. In this regard, we have
diligently pursued the necessary compliances as per the order dated 05.04.2024 of
this Hon’ble Tribunal and have also submitted the representation to the HSPCB for
any other inspection or recommendation thereof, if necessarily required.

A true copy of the representationdated 18.04.2024 in regards to the compliance report
made to the HSPCBA is annexed herewith as ANNEXURE 14.
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In light of the foregoing, we respectfully request for expedited consideration and

disposal of this matter.

PRAYER:-

In view thereof, it is most respectfully prayed from this Hon’ble tribunal may
be most graciously pleased to dispose of this above captioned O.A. bearing No.
684/2023, as all the compliances in regards with the order dated 05.04.2024 has been
duly made/ complied.

It is prayed accordingly.

.

Respondent No. 1

THROUGH,

(S
JEEV KUMAR
ADVOCATE
F-13, GF, JANGPURA
EXTENSTION, NEW DELHI
advprivankaswami@gmail.com
M: +91 8800656660

PRIYANKA SWAMI AND SA
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IN THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 684 OF 2023

SNTTER OF:
...... Applicant
- VERSUS -
JR GROUP POWER AUTOMOBILE INDIA PVT. LTD
AND ORS
....Respondent(s)
AFFIDAVIT

I‘I.Deepak Kumar Goyal, aged about 50 years son of Shri deewan Chand
Goyal resident of 755/21, 6K, Near Vasant valley convent schodl, Gandhi
Nagar Gurugram Haryana 1220001, presently at Delhi and currently
working as V.P- Mfr. at JR Group Power Automobile India Private Limited
(Correct Name:- JRG Automotive industfies India private limited) office at
| plot number 15-16-22-24 IMT, Bawal District Rewari Haryana 123501
solemnly affirm and declare as under:-

1. That | am the respondent number one working as V.P - Mfr. at JR Group
Power Automobile India Private Limited (Correct Name:- JRG Automotive
industries India private limited). In the above mentioned case and as such |
am well conversant with the fact and circumstances of the above captioned

case, and competent to swear the present affidavit.
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2. That the accompaining compliance report as per the order/directions

dated 5.4.20124 by this Hon;ble tribunal has been drafted prepared and

field by my council under my instructions which is read over and explain to
- me in my vernacular. The content of the same as not been repeated here in

for the sake of brevity.

3. That the annextures annexed to the said application are true and correct

Q d afl docu%@nts attached are copies of respective originals.

/o | i
/ Q\ ~ -
e | DEPONENT
(“RR\.
WS & '
{._@c‘ < VERIFICATION

- It is verified at New Delhi on 18th April 2024 that the consent of above

affidavit r to and correct as per my knowledge and belief and nothing has

been concealed their from.

i

DEPONENT

: ;x: Rﬁe n. No, u?hégmg ’ijé'l/
TN PR o
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An B0 BOOLEHS, IBD 140012015 & OHBMS 450012018 Cevtified Labiorglory
Revogrized from Ministey of Environment, Forest & Climate Change (MoEF&CC) %‘i%wi of lruclia
Urnider the Environment Protection Act 1888

Date : 06.04.2024

To,
JRG Automotive Indusiries India Pvi Lid (Unit.2),
Plot No-22-23-24, Sector-7, HSIIDC Growth Center, Bawal (HR),

SUBJECT : Suggestion fo reduce Benzene level in outer ambient monitoring near paint shop-5and
rogtine govt compliance guidelines,

Dear Sir,

inspecitad to Mfs JRG @map for providing technical 333523”36& te improve the existy
£ system in your paint shop & environmental consultancy on regular basis. After visiti
,‘z‘ei’zy suggest following things to be implement! ensure: —
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1t Shop Exhaust Duct Height is inadequate and neads to be incresse by 7.5 5 Mirsothati R
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nio epen almoaphers,
aint Sludge must be “*‘:w off through Govt approved recycler with 90-days max,
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is to e wure that all Hazardous Waste (Sludge/ Empty paint containers/ Plastic Waste stc)

i and kay with proper identification,

g%@é oy ﬁmff for Plastic Waste Management (PWM) z{*’*m%fatéi‘g,

i must be dispose-off through govt epproved recycler only,

fj Environmenial Staterment report aeed o be submilled timely,

% Rs. 2,00,000/ {Two lacs Only) to Haryana Pollution Control Board (HSPCB)
nee Security and Rs. 2,700 (Two thousand seven hundreds Only) towards

mb ent Air Qualily after taking ail corrective actions,
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/s, Enviro Lab
{(Recognized rom M
Laboratory)
5-2 & 3, Phase-lind (Near 'D' Pharma)
RECO Mw:?sa F Area, Bhiwadi-301018, Distt-Alwar (Rajasthan)
9414012627,08314012627, 92?48’&262?‘
GSTIN No. GBATKPS3822K1Z7/ SAC Code 08348
Bank Details of Envif‘o Lab
AC HOLDER NAME | ENVIRO LAB
AC NG QT%E«%QZGWQZ&S
IFEC CODE : HDFCOOG0188
BAKNK NAME  HDFC BANKBRANCH : BHIWADI

2015, 180140012015, OHSAS 180601 2{}{}?‘ Certified




4/6/24, 5:57 PM 7 Z{ate Barik of india

TRIES INDIA PVT. LTD (646491) Krow More

Youarehere: / Reports / Query By Account

e-PayOrder Details

e-PayOrder Details

e-PayOrder Number CNACYLUCHO
Debit Status Sucress

haryana state pollution control boa

Two Lakhs only

00000032027749111

virender kumar
MAKER
"CNACYLUCHO"

MAYAPURI, NEW DELHI

Counterfoil Description PERFORMANCE SECURITY

Transaction Type NEFT Funds transfer

GSTIN Number -

Debit Account Details

Credit Account Details

https:/corp.onlinesbi shifcorpuser/viewinboxtransactiondetail htm

Aortouts. Do

2.

06-Apr-2024

2,00,000.00

SUMEDHA JAIN
Authorizer 1

1/2
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D State Bank of India Site best viewed at 1024 x 768 resolutior

hitps:/corp.onlineshi sbifcorpusar/viewinboxtransasctiondetail htm

Privacy Statement

Terms of Service {Terms & Conditions)

i Microsoft Edge 79+, Mozilla 96+, Google Chrome 57+
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JRG AUTOMOTIVE INDUSTRIES INDIA PRIVATE LIMITED

Striving for Excellence with Continuous Learning _,
Website: www.jrgindia.com CIN : U35990HR2012PTC079155

‘Avwixuu 4—
Coatiy

17% April 2024

To whomscever it may concern,

As per the directions of Ministry of Environment and Forest, vide their notification on 24t
March 1992 and as instructed by clause (d) of Section 2 of the Public Liability Insurance
Act 1991, the Central Government has enlisted the chemicals and subsequent quantity
thresholds, which if exceeded, directly make the owner handling the hazardous substance liable
to take public liability insurance as per the provisions mentioned in the Act.

On the basis of the same, there are no such substances that JRG Automotive Industries India

Pvt. Ltd. is using — a company engaged in manufacturing and painting of injection moulded
plastic components for automotive industry..

Since no such substances are being used or store at our facility, this is to inform that as of now,
we’re not required by law to take the public liability insurance. If in future, the need for the
same is indicated, JRG shall promptly take necessary measures to fulfil its environmental
responsibilities in this regard.

This is for information purposes only.

Thanks, and Best Regards,

s G O §
~dustnes indis Pyt LiaL

JRGAutomotive

} ATt Signaioty
Authorised atory”™

JRG Automotive Industries India Pvt. Ltd.

Regd. Office: K5A/15, First Floor, DLF City Phase-II, Gurugram-122002. Tel: +91-124 4035799
Corp. Office: DSM 448-449, DLF Towers, Shivaji Marg, New Delhi-110015

Tel.: +91-11-25190293,294,45109910, Fax: +91-11-4549311

Works
Unit 1 : Plot No. 16, Sector 5, HSIIDC, Bawal, Distt. Rewari (Haryana) - 123501

Unit 2 : Plot No. 22, 23 & 24, Sector 7, HSIIDC Bawal, Distt. Rewari (Haryana) - 123501

Unit 3 : Survay No. 153, 175, 176, 184, Village Karsanpura, Taluka Mandal, Distt. Ahmedabad {Gujrat) - 382140
Unit 4 : Plot No. 15, Sector 5, HSIIDC, Bawal, Distt. Rewari (Haryana) - 123501
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MINISTRY OF ENVIRONMENT AND FORESTS
NOTIFICATION
New Delhi, the 24th March, 1982

T

0. 227 (E).-In exercise of the powers conferred by clause (d) of Section 2 of the Public Liability Insurance
Act, 1991 (6 of 1991), the Central Government hereby specifies the quantities shown in column 3 of the
Table below for which or exceeding which every owner handling the hazardous substance mentioned-in

the corresponding entry in column 2 thereof shall take out insurance policy as per the-provisions of the said

Act.

TABLE

LIST OF CHEMICALS WITH QUANTITIES FOR APPLICATION OF PUBLIC LIABILITY INSURANCE

ACT

Si. No. Name of hazardous substances Quantity CAS
Chemical
Abstract
Service
Number
2 3 4
PART - 1
GROUP 1 - TOXIC SUBSTANCES
1 Aldicarb 100 kg 118-06-3
2 4-Amincdiphenyl 1kg { ||96-67-1
3 Amiton 1 kg 78-53-5
4 Anabasine -~ 100 kg |484-520
5 Arseinc pentaxide, Arsenic (V) acid & salis 100 kg
8 Arsenic trioxide, Arsclus (Hl) acid & salts 100 kg
7 Arsine {(Arsenic hydride) 10 kg 7784-42- 1
8 Azinphos-ethyl 100 kg |2642-71-8
8 Azinphos-methyl 100 kg [|86-50-0 T
10 Benzidine 1kg 92-87-5
11 Benzidine salts 1kg
12 Berylium (powders, compounds) 10 kg
13 Bis (2-chlcroethyl) sulphide 1 kg 505-60-2
14 Bis (chloromethyl) ether 1kg  |542-88-1
15 | Carbophuran 100 kg |1563-66-2
16 Carbophenathion 100 kg ||786-19-6
17 Chlorefenvinphos 160 kg j470-90-6
18 4-(Chlordiormyl) morphdine 1kg 1515940
19 Chioromethyl methyl ether 1kg 107-30-2
20 [Cobalt (metal, oxides, carbanates, sulphides, as powders) 11
21 Crimidine 100 kg 1535857
22 Cynthoate 100 kg [[3734-85-0
23 Cycloheximide 100 kg |66-81-9
24 Demeton 100 kg |B0O6548-3
25 |Dialifos 100 kg |10311-84-0
26 00-Diethyl S-ethylsulphinyimethyl phosphorahiate 100 kg }2588-05-8

HTML TO POF



. A)-Diethyi S-sthylsulphonyimethy! phosphorothicate
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100 kg  [2588-06-9

OO-Diethyl S-ethylthiomethyl Phospharathicate 100 kg 2600-69-3
00-Disthyl S-isopropyithiomethyl phosphorodithicate 100 kg ||78-524
00-Diethyl S-propyithiomethyl phosphoradithicate 100 kg {3309-68-0
Dimefax 100kg 115-264
Dimethylcarbamoyl chloride 1kg 79-44-7
Dimethylnitresamine 1kg 62-75-8
Dimethyl phosphoramidocynicidic acid 1t 6391741-9
Diphacinone 100kg ||82-66-8
Disulfoton 100 kg 298044

37 |EPN 100 kg {2104-64-5

38 Ethion 100 kg |563-12-2

39 Fensulfothion 100 kg 115902

40 Fluenetil 100 kg 4301-50-2

41 Flurcacelic acid 1kg 144490

42 Fluorcacetic acid, salts 1 kg

43 Ruorcacetic acid, esters 1 kg

44 Fluorcacetic acid, amides 1kg

45 4-Fluorcb utyric acid 1 kg 62-23-7

46 4-Fluorcbutyric acid, salts 1 kg

47 4-Fluordb utyric acid, esters 1kg

48 4-Fluorcbutyric acid, amides 1 kg

49 4-Florecretonic acid 1 kg 37769-72-1

50 4-Fluorocrotonic acid, salts 1 kg

51 4-Fluorocrotonic acid, esters 1 kg

52 4-Fluorocrotonic acid, amides 1kg

53 4-Fluoro-2-hydraxybutyric acid, amides 1 kg

54 4-Fluoro-2-hydroxybutyric acid, salts 1 kg

55 A-Fluoro-2-hydrexybutyric acid, esters 1 kg

56 4-Fluoro-2-hydroxybutyric acid, amides 1 kg

57 Glycdonitrile (Hydraxyacetoni trile) 100kg 107-164

58 1, 2, 3, 7, 8, 9-Hexachlorodibenzo-p-diaxin 100g 194-8-74-3

89 Hexamethyl phosphoramide 1 kg 680-31-9

60 Hydrogen selenide 10 kg 7783-07-5

61 {schenzan 100 kg ||207-78-9

62 lsodrin 100 kg ||465-73-6

63 Juglone (S-Hydraxynaphithalene 1,4 dione) 100 kg 481380

64 4, 4-Methy~lgnebis (2-chloroniline) 10 kg 101-14-4

65 | Mthyl isocynate 150 kg |624-83-9

66  |Mevinphos 100 kg |7786 34-7

&7 2-Naphthylamine 1kg 91-59-8

68 2-Nickel (metal, axides, carbonates, 1t

69 Nickel tetracarbonyl 10kg 13463-39-3

70| Oxygendisulfcton 100 kg |2497-07-6

71 Oxygen difuaride 10kg 7783417

72 |Paraxon (Diethyl 4-nropheny! phosphate) 100 kg 311455

73 |Parathionf 100 kg  }56-38-2
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f |Parathion-methyl 100 kg ||298-00-0
Pentaborane 100 kg |18624-22-7
Phorate 100 kg ||298-02-2
Pheosacetim 100 kg  ||4104-14-7
Phosgene (carbony! chiaride) 750 kg |[75445

79 Phosphamidon 100 kg [|13171-216
80 Posphine (Hydrogen phosphide) 100 kg ||7803-51 -2
81 Promurit (1-(3, 4-dichiorophenyl) 3-triazenelhiocarboxamide) 100kg 5836-73-7
82 1, 3-Propanesulione 1kg 1120-714
83 1-Propcen-2-chloro-1, 3-did diacetate 10 kg 10118-72-6
84 Pyrazoxon 100 kg [|108-34-89
85 Selenium hexalluoride 10 kg 7783-79-1
86 | Sodium selenite 100 kg {10102-18-8
87 Stibine (Antimony hydride) 100 kg |7803-52-3
88 Sulfctep 100 kg ||3689-24-5
89 Sulphur dichloride 11 10545-99-0
80 Tellurium hexafluroride 100 kg ||7783-804
91 TEPP 100 kg [[107-49-3
92 2, 3, 7, 8-Telrachloradibenzo-p-diaxin (TCDD) 1kg 1746-01 -6
g3 Telramethylenedisulpholairamine 1 kg 80-12-6
94 Thionazin 100 kg 297-87-2
g5 Tipate (2, 4-Dimethyl-1, 3-di thidlane-2-calbaxaldehyde O- 100 kg  j26419-73-8
methylcarbamoyloxime)
96 Trichloromethanesulphenyl chioride 100 kg ||594-42-3
97 1-Tri (cyclohexyl) stannyl H4, 2, 4-triazde 100 kg |41083-11-8
98 Triethylenemelamine 10 kg 51-18-3
a9 Warfarin 100 kg 81-81-2
GROUP 2-TOXIC SUBSTANCES
100 |Acetone cyanchydrin (2-Cyanopropan-2-01) 200t 75-86-5
101 ||Acrdein (2-Propenal) 20t 107-02-8 )
102  ||Acrylonitrile 20t 167-13-1
103 ||Allyl alcohd (Propen-1-01) 200t 107-186
104 |Alylamine 2001t 107-11-9
105 | Ammonia 501 766441 -7
106 | Bromine 401 7726-85-6
107 |Carbon disulphide 20t 7§_—_15-0
108 |Chlcrine 10t 7782-50-5
108 | Dipney! ethane diisocynaie (MDI) 20t 101-68-8
_110 Ethy!gnez dibromide (1, 2-Dibromocthanc) 5t 106-934
111__| Ethyloncimine 501 |151-564
112 |Famaldehyde (concentration <90%) 5t 50-00-0
113 |Hydrogen cynide 5t 74908
114  jHydrogen chloride (liquified gas) 25 764;-01-0
115 |Hydrogen fluoide 5t 7664-39-3
116  |Hydrogen suibhfde 51 §7783-064

\71
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Methy! bromide (Bromomethane) 20t 74-83-9
Nit@en axides 50t 11104-93-1
; [Propylineimine 50t 75-55-8
/1120 |Sulphur dioxide 20t 7446-09-5
121 Sulphur triaxide 15t 7446-11-9
122 | Tetraethyl lead 5t 78-00-2
123 || Tetramethyl lead 5t 75-74- 1
124 AUENS YHosynate (TOYT 10t 584-84-9
75014
GROUP 3-HIGHLY REACTIVE SUBSTANCES
125 ||Acetylene (ethyne) 5t 74-86-2
126  lla. Ammonium nitrate (i) 3501 6484-52-2
b. Ammonium nitrate in form of fertiliser (2) 1250 t
127 |12, 2-Bis (fert-butylperoxy) butane) (concentration [170%) St 2167-23-8
_128 1, 1-Bis (tert-butylperoxy) cyclohexanse (concentration J80%) 51 3006-86-8
129 |tert-Bulyl praxyacetate (concentration J70%) 5t 107-71-1
130 |tert-Butyl peroxyisobutyrate (concentration [180%) 51 108-13-7
131 |ltert-Butyl peraxy isopropY1 carbonate (concentration - [180%) |5t 2372-21-6
132 |tert-Butyl peraxymalcate (concentration- 180%) 5t 1931 -620
133 | tert-Butyl peraxypivalate (concentration J77%) 50t 92790741
134 ldibenzy! peraxydicarbonate (concentration [[90%) 5t 2144458
135 |Di-sec-butyl percxydicarbonats (concentration [180%) 5t 19910-65-7
136 | Diethyl peroxydicarbonate (concentration [J30%) 50t 14666-78-5
137 |2, Z-dihydmpetbcypropanc (concentration []30%) 5t 2614-76-08
138  ||di-iscbutyryl peroxide concentration [150%) 50t 3437-84- 1
139  ||Di-n-propyi peraxydicarbonate (concentration [180%) 5t 16066-38-9
140 Ethylene oxide 5t 75-21--8
141  |Elyl nilrat 50 t 625-58-1
142 3, 3, 6, 6, 9, 9Hcxamcthyl-1, 2, 4, 5-fertaxacyclononane 50t 22397-33-7
{concentration [J75%)
143  ||Hydrogen 2t 1333-740
144  |Liquid Oxygen 200t 7782417
145 wzewg' ageptration 260%) 5t 1338934
146  yMethylisobutyl; Pe) 280 o) 50t 37206-20-6
147 |Peracetic acid (concentration 260%) ' 50t 79210
148 | Propylene axide 5t 75-56-9
149 || Sodium chicrate 25t 7775099
GROUP 4 EXPLOSIVE SUBSTANCES
150 Barium azide 50t 18810-68-7
151 Bis (2,4, 6-tn'nitroghenyl) amine 50 ¢ 131 —07@_7
152 | Chlorotinitro benzene 501 ||28260-61-9
153 |Celluiose nitrate (containing 12.6% Nilrogen) Jj50t 19004700
154 Cyck;eirafpg&glééc}qranitramine 50t 269141 -0
155 Cyclorimethylenetiraniiramine 50t 121-82-1
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/ 10t 7008813 ?
W Diazodinitsphend 10t 893-21 0
VA Q{gﬁwyle_ne glycd dinitrate
/8 |Dinivephend o Sk
Vi Ethylene glycd dinitats ot 628-966
AGO !-Eyanﬁi-nitmsaminoguanyi- 1 “fetrazene 110 1 108-27-3
6122445 6'Hexanirostibeng S0t 20062-20
162 Hydrazine nitratg 150 t 134649/ 6
163 Lead azidg 50 t 13424-46-9
164 lLead styphnat (Lead 2, 4, &-trinitrores arcinaxide) 50 t 15245440
165 Mercury fuliminate 10t 2082045.5
628-864
166 N-Mc!hyl-N,Z 4, S-tetf'ani(manilinc 50t 4791458
167 Nitroglycerine 10t 55-63-0
168 Pentacxylhrild tetranitrate 50 ¢ 78-11-5
169 Picric acid 2,3, S—Trinitmphend) 50t 88-89- 1
170 Sodium picramate 50 ¢ 831 527
171 Styphnic acig 2, 4, 6—TﬁniLroresorcind 50 ¢ 82713
172 1, 3, 5~Triamir\o-2. 4, 8-frinitrobenzene 50 ¢ 3058-38.5
173 Trinitroaniline- 50 ¢ 2695242. 1
174 2, 4, 6-Trinitrcanisde 50t 605-359
175 Trinirebenzene 50 t 25377328
176 Trinitrd)enzdc acid 50t 35860-50-5
129.66-8
177 Trinitrocresd 501 28905-71 .7
178 2,4, B-Trinitrophenitole 50t 473243
179 12,4, 6-Trinirotong 50 t 118-96-7
PART
Classes of hazardous Substances not specifically named in Part4
1 2 L3 1 =
GROUP S-FLAMMABLE SUBSTANCES
1 Flammable gases: 15t I=
it 1 sure and mixed with alr become
t?;;;‘aag?zfmhgg g’agi]f?ggszg?osf \iﬁt:hnmﬂr?arleiressure is 20 4 C or below;

2 Highly flammable liquids: 1_900t : -.
Substances which have a flash paint lower than 2183 C and the bailing point of which at
normal pressure is above 2071 C, =

3 F;'V:Laisquable liquids: . P at
i s o o
conditions, such as high pressure and high temperature, may
create major accident hazards,

FNo. 18(13)/91PL-HSMD]
[ KM.CHADHA, &.. Secy.
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E

R . AGREEMENT FOR DISPOSAL OF PLASTIC WASTE

S

> a8 “agreement’} is ¢

JRG AUTOMOTIVE INDUSTRIES INDIA PYTLTD (Unit 1,28 4), 2 company incorperated in India under
he &2& mpanies Act, 1856, having its registered office address at Unit No. 6008, BRTP Park Cantra,
olard, g;;mgg m-122001, Haryanz and manufacturing unit loosted at HBIDC BT

B
*Q

Bawal, Rewari-
2, acting through Authorsed Signatory (hersinafter referred to as RGY, as the FIRST

i First Party’ shisll unless regﬁgéaﬁ% to the contest and m
tmitted sssigns of JRG;

AND
SANELA ENTERPRISES (hersinafler referrsd o as "SE) having its of
am, Rejasthan- 301705 as the SECOND PARTY. The expression ‘Second Party’ shall
ignant to the context and meaning thereof shall mean and ncly

ganing thereo! shall

8 H1-32, RUGH o, Areg
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Regional Office Alwar

Ra’}asfhan State Pollution Control Board
— D-Block, Ambedkar Nagar, Alwar-301001
Nk O i e ’ Phone: 0144-2372996

, Registered
FileNo :  F(Tech)/Alwar{(Neemrana)/26(1)/2 023-2024/77-78

OrderNo:  2023-2024/Alwar/9769 Date:  Apr202023 4:29PM

Unit 3d 126028
M/s SANKLAENTERPRISES ‘
H1-32, RHCO Industrial Area Ghiloth, Neemrana
Tehsil:Neemrani
Distriet:Alwar
Sub: Comsent to Operate under Section 25/260f the Water {Prevemtion & Control -of Pollution) °
Act, 1974 and under Section 21(4) of Afr {(Prevention & Control of Poltution) Act, 1581.
Ref:  Your application for Censent te Operate dated 28/03/2023 and subsequent correspondence,

Sir,

Consent” to Operate under the provisions of Section 25/260f rhe Water  (Prevention &
Control of Pollution) Act, 1974 (hereinafter t  be referved as the Water Act) and under
Section 21of the Air (Prevention & Control of Pollution) .Act, 1981, (hereinafter’ to be referred
as the Air Act) as ameénded to dite and rules & the orders issued thereurider is hereby
granted for your SANKLA ENTERPRISES plant sitiated at H1-32, RICO Industrial Area
Ghiloth RIICO INDUSTRIAL AREA , Neemrana Tehsi:Neemrana DistrictAlwar Rajasthan,
subject to the following conditions:-

"1 ‘That this Consent to.Operate is valid for a peried from 28/03 /2023 1o 28/02/2033.

2  That this Comsent is granted for manufhcturing / producing following products / by
products  or carrying  out  the following activies or operation/processes  or providing

following services with capacities given below:

Particular Type Quantity with Unit
Other Waste Material {Iron/ Glass/ © By Product 500.00 TON/ANNUM
Paper ete.)
PLASTIC CHIPS & DANA Product . 6,100.00 '['GN/ANNUM

3 That this Consent to Operate 1§ for cxeting plant, process & capacity  and sepavate Consent
to Bstablish/Operate is required to he taken for any addition / muodification / alteration in
process or change in capacity or change in Tuel,

4  That the quantity of effluent pencration along  with mode of disposal for the treated

effluent shadl be as under:

Page 105



Regional Office Alwar

: ‘Rajasthan State Pollution Control Beard
4 M ' . D-Block; Ambedkar Nagar, Alwar-301001
e Phone: 0144-2372996

il e
e
Registersd
FileNo ' :  F(Tech)/Alwar{Neemrana}y26(1)/2023-2024/77-78 _ o
Order No:  2023-2024/Alwar/9769 Date:  Apr202023-4:29PM

Unit id : 126028

Type of effluent Max. effluent Recycled Qty DisposedQty of efﬂﬁ'ent—
: generation of Effluent {KLDB)and mode of disposal
Xip) {KLD}

0.450 ‘ NIL 0.450

Domestic Sewage .

Septic Tank and Soakpit

5 That. the unmit shall apply for renewal of this for Consent to Operate at ,Iea-s‘tf,f‘pur
months in advance prior to expiry date of this consent letter/commencement of
prodﬁctjon/commissioning of project else additiondl. fee shall have to be depbsit&d
in dctordance with the Rajasthai Water & Air (Prevention’ & Control -of P—dl’futién)
Rules 2016 & Amendments.

6 That this consent is subject to any order or direction from Hon'ble Supreme
Court/High Court/National Greem Tribunal (NGT} wor any other Court of the
competeﬁt jurisdiction.

7 That the industry shall comply with the standards, with respect to National -
Ambient alr Quality, as prescribed vide MOEF .notification No. GSR 826 (E). dated
16th November, 2009,

8  That the Industry shall develop platitation as per speclied norms In at least 33% of
the plot area to maintain ambient air quality around the Industry.

9 That this consent “does not abselve the project proponent from the other statutory
obligations prescribed under any other law or any other instrument in force. The
sole and complete responsibility, to comply with the conditions laid down in all
other laws for the time being in force, vests with the industry/unit/project

proponent”.

10 That  industry shall not carryout any  modification/change in process or
manufacture/produce  any other products/by products which require envirnnment
clearance as per the provisions of Environment Impact Assessment Notification
dated  14/09/2006issued by Ministry of Environment & Forests, Government of
India,

11 That the industry shall not carryout activity of waste plastic washing in the
premises of factory and shall maintain Zero Liquid Discharge ‘Status outside the

premises,

Pagoe 2o §
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Region’a’i vOfﬁce Alwar

— _ Rajasthan State Pollution Control Board
% _ D-Block, Ambedkar Nagar, Alwar-301001
N ~ Phone: 0144-2372996

_ Registered
FileNo :  F(Tech)/Alwar(Neemrana) /26(13/2023-2024/77-78

Unit 3d ¢ 126028 :

12 That this consent fo operate. is being issued for capital investment in land, building,
plant & .machinery- as Rs.-102.90182 Lakhs. In case of any. increase in capacity or
addiien/. ‘modification/ alteration/ or change in product mix or process or raw
‘material ‘or fuel, ‘the project proporent is required to ebtain fresh consent to
establish: from the Board ' '

12 That the indastiy shafl comply - with the -provisiens of the Plastic ‘Waste

' Management Rules, 2016 and furtheramendments. A

14 That the industry shall not use any type of waste plastic contaminated with any
chemical or-hazardous waste, ’ '

15 That the industry shall manufacture Plastic granules/danna by recycling of waste

plastic.

16 That the industry shall not use/manufacture ozone depleting substances in the
premises.

17 That as per CPCB directions dt. 27-11-2020, no source of air emission/pollution
using fuel ether than cleaner fuel ie, PNG  LPG etc, may be allowed to
establish/operate.

418 That the industry shall apply for registration for EPR as recycler under PWM Rules,
2016 at earliest.

19 That the industry shall not manufacture plastic carry bags and other products as
banned vide State Govt xwdﬂculiuu; dt. 21-07-2010 and clarification vide {etter db
13-09-2010 and further amendments, '

20 That this consent is valid for only sorting, balling of other waste ie. iren/glass &
paper and no other activity related to processing of this waste shall carried out

LN

without prior consent ofthe state board. )

21 That, notwithstanding anything provided hercinabove, the State  Bourd shall  have  the
puwer and reserves Its right, as contalned under Section 27['2} of the Water Act and
under Section 21{6) of the Alr Act tu review anyone or all of the cenditions  imposed
here in above and to make such variation as it deems fit for the purpose of Air Act %
Water Act.

22 That the grant of this Consent to Operate  is issued from the enviremmental angle  only,
and  does not  absolve the project proponent from  the other statutory obligations
prescribed under any other law or any other instrument in force. The sole and complete

responsibility  to comply with the conditivns laid down in all other laws for the time-being

in foree, rests with the industry / unit/ project proponent.
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Regional Office Alwar

. Rajasthan State Pollution Control Board
—-hanaln , D-Block, Ambedkar Nagar, Alwar-301001
Kaay Phone: 01442372996
7 A Reglsterad
FileNo : F{Tech)/Alwar(Neemrana)/26{1}/2023-2024/77-78
OrderNo:  2023-2024/Alwar/9769 Date:  Apr202023 4:29PM

Unit Id : 126028
23. That the grant of t'his‘- Consent to Operate shall not, in any way, advérsely affect or
' jeopardize the legal proceeding, if any, Instituted. in . the past or that could be instituted
: againt you by the Swté Board for violation of the provisions of the Water -Act and Air Act or
0 the Rutles made thereunder,

24 That the Project Proponent shall comgly with provisions of the E-waste (Management)
Rules, 2016 and ensure that e-waste generated by them s channelized. through  collection
centre or dealer of authorized producer or -dismantler or recycer ‘or ‘through désignated

take back service provider of the producer to authorized dismantler or recycler.
25 That the Project Proponent shall maintain record of e-waste generated by them in Form-2
and make such records available for scrutiny by the Beard.

26 That the Project Proponent shall file annual. retirns in Form:3, to the” ‘Board on or before

the 30th daybf Jutte following the financial year to which that return relates.

97 That the tansportation of e-waste 'shall be wcarrled out as per ‘the manifest system whereby
the transporter shall be required to -<carry a document (three copies) prepared by the
sender, giving the detailsas per Form-6. : '

2g That the Project Proponent shall comply with provisions of the Ba‘tﬁeﬁés {Management and
Handling) Rules, 2001 (as amended) and submit half yearly veturns  fas bulk consumer,
,ixu;ﬁ()rter, anctioneer, recycler as the case may be) to the State Board as provided under
Rule 10(2) (ii}) of the Battery (Managemant and Handling) Ritles; 2001 (as amended). In
case the Project Proponent is not a bulk consumer even then the used. batteries shall be

returned to the authorized dealers or recyclers only.

g That the record of batteries purchased and sold/ returned to registered dealers and/ or
authorized recyclers shall be maintained and made available to the officers of the Board
durling Inspections,

This Consent to Operate shall ailsa boe  subject, besides the  aforesaid specifie  conditions, to

the general conditions glven in the enclosed Annexure. The Project Proponent will  comply

with the provisions of the Water Act and Alr Act and to such other conditiohs as may, from
time to time , be specified. by the State BRoard under the provisions of the aforesald Act{s).

Please note that, non compliance of any of the above stated conditions would tantamount to

revocation of Consent to Operate and Project Proponent / ovcupler shall be liable far tagal

action under the relevant provisions of the satd Act(s).
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Regionaf Office Alwar

T _ Rajasthan State Pollution Control Board
\i—-—‘ﬁﬁ&"‘ _ P-Block, Ambedkar Nagar, Alwar-301001.
N i Phone: 6144-2372996
) Registered
File No F(Tech)/Alwar(Neemrana)/26(1)/2023-2024/77-78 ,
' ' ' Date:  Apr202023 4:29PM

orderNo:  2023-2024/Alwar/9769
unit Jd @ 126028

Yours sincerely,

Regional Officer| Alwar ]

(AY: Capyto:-
1 Master File,

Regional Officer[ Alwar]
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Rajasthan Pollution Control Board
4, Institutional Area, jhalana Doongri Jaipur - 302
004, Rajasthan:

Regn. No. ' Date:
PR-Z6~RA}-O5-A1WP51592}—23 ) © 26-05-2023 10:09 AM

REGISTRATION CERTIFICATE FOR RECYCLING OR PROCESSING OF PLASTIC WASTE-

{(Under Rule-13(3) of the Plastic Waste Management Rules, 2016, as amended)

To, :

M/s SANKLA ENTERPRISES
0 H1-32, RIICO Industrial Area

Ghiloth,

Neemrana,Alwar,Rajasthan-

301705

1. With reference to the application dated 27-04-2023 regarding registration as a
Recyclers/Co-processors/, your application has. been processed and found in order. Now,
therefore, Rajasthan Pollution Control Board is pleased to grant the registration in
favour of M/s SANKLA ENTERPRISES, vide reglstered address H1-32, RIICO
Industrial Area Ghiloth , Neemrana, Alwar, Ra}asthan -301705 for processing of
plastic waste, as per details given below:-

Processing Code R1,R2 - | | Quantity (TPA)

| Cat-t - 3000.0000
Processing Capacity Catl 3100.0000
Cat-Hi -
Cat-v -
Product : Quantity (TPA)
) ) HDPE [R1] , 3000.0000
Productxgn Capacity PP IRZ] v 5000.0000
LDPE [R2] 1100.0000

2. This certificate of registration shall be valid for a period of One Year from the date of
issue of the letter unless revoked, suspended or cancelled.

3. The unit shall process the plastic waste (Quantity & Type) as per the Process Flow
Diagram (Section 8) and using the plant machinery as per the details given at (Section
11).

4. The quantity of plastic waste processed in the unit shall be as per details given in
Clause 1.0 above. The amount of plastic packaging waste recycled processed by the
PWP shall not be more than installed capacity of the entefprise '

5. Recvdmg of plastlc waste shall conform to the Indian Standard: IS 14534: 1998 titled,

1 ned by:Shri
¥ nu Datt
Purohlt

. Date:

' 2023.05.26
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10.

J11.

12.

13.

14,

15.

16.

17.

"Guidelines for Recycling of Plastic* as amended form time to time.

Carry bag made of virgin or recycled plastic, shall not be less seventy five microns in
thickness and one hundred and twenty (120) microns in thickness with effect from the

:31st December, 2022.

The PWPs shall not engage in manufacture, stocking, distribution, selling and using of
banned SUP items as listed in Amendment to PWM Rules dated August 12, 2021 '

The PWPs shall not deal with any entity not registered through on-line centralized portal
developed by CPCB. ' '

The unit Vshallmaintain_avrecord of details of procurement of plastic waste and sale of

recycled products as per forma prescribed by CPCB. The total quantity of plastic waste
processed by plastic waste processors and attributed to PIBOs on an annual basis shall
be made available on the centralized portal developed by CPCB as also on the website

of PWP. .
| . &

Registered PWPs shall provide certificates for plastic waste processing, which shall be

considered for fulfilment of EPR obligations by PIBOs. Certiﬁcates chall be issued on the
centralized portal in the pro forma and as per mechanism developed by CPCB. The
certificates will be for plastic packagi_ng category-wise and shall include GST data of the

enterprise.

Exchange of EPR credit between PWPs and PIBOs to be done as per mechanism
provided by CPCB.

The PWPs shall file annual returns on the plastic packaging waste collected and
processed towards fulfilling obligations under EPR with the CPCB/SPCB/PCC as per pro
forma prescribed by Central Pollution Control Board by the April 30 of the next financial

year.

The PWP shall pay Annual fee for processing of Returns as per Guidelines by CPCB.

In case, at any stage it is found that the information provided by the PWP is false, the
PWP shall be debarred by SPCB, as per procedure laid down by CPCB, from operating
under the EPR framework for a périod of one year. The PWPs whose registration has
been revoked shall not be able to register afresh for the period of revocation.

The PWPs are required to comply with provisions of PWM Rules (as applicable) failing
which necessary action as deemed fit shall be initiated against the viglator. The
Environment Compensation, as applicable, shall be levied by CPCB/SPCB/PCC on the

violator.

An application for the renewal of a Registration shail be made at 90 days prior to expire
of validity, along with the necessary information & documents as per the Guidelines
issued by the MoEF&CC and CPCB from time to time.

If at any stage, information provided by the unit is found to be incorrect, then th g

Signed by:Shri
shnu Datt

Purohit

Date:

2023.05.26

10:10:51 +05:30




Registration granted by SPCB/PCC shall be debarred by SPCB, as per procedure laidj
down by CPCB, from operating under the EPR framework for a period of five years.

18. The PWP should ensure compliance with provisions of the PWM Rules, 20186, as
amended. Action, as deemed fit, including revocation of registration, closure of unit,
levying Environmental Compensation charges, shall be taken against violators of PWM
Rules. ' ’ o

- 19. Rajasthan Pollution Control Board reserves the right to take such action as deerned fit E
"~ .under Environment (Protection) Act, 1986 for violation of PWM Rules, 2016, as
amended, if any, by the concerned PWP for the period prior to grant of registration.

20. Type of plastic and recycled content for different components of commodity to be
included in the label on the commodity

Senior Environmental Engineer, RSPCB '

e Slgned by:Shri
g Vishnu Datt

B Purchit

Date:

2023.05.26
Q ﬁ 10710:51 +05:30




. EPALABS PRIVAT® LinrreD
YN frstwhile ?'ff{}w 5 Ernvire FEF i 3 fveis L.ab)
Y {Lrstwhile & as Environment Pellution Analysis Labj

o IS0 9001: 2015, 1SO 14001:2015, 150 45001:2018 Certified & NABL ACCREDITED LAB
o b Lab.; 2nd Floor, Hans Complex, Near Police Chowki, Bhiwadl-301019 (Raj.)

Contact Info : +91-9759427231, Email : environmentpollutionlab@gmail.com

t

Sample Number:
Name & address of Project:

Saﬁ)ple Description

T—8am M Analysis Protocol:

EPAL/AA/24/04/09001

M/s. JRG AUTOMOTIVE !NDUSTRILS
INDIA PYTLTD,

Unit-11, Plot No. 22,23 & 24, Sector-7 Baw 1l
Distt. Rewari; Haryana-123501

Anibient Air Sample

[S:5182, EPA Method

Report No.:
Format No.:

Party Reference No:

Rep‘nrti'ng. Date:
Perigd of Analysis:
Date of Receiving ¢

AMBIENT AIR ANALYSIS TEST REPORT

General Information:-

I, Sampling Location

2. Date of Maonitoring

3. Sampling flow rdte (m¥/nin.)

4. Duration of Monitoring (min.) -
.3 Total volume of air sampled (m*)

6. Sampler location w.r.t. height (m)

i Ambient Temperature "C)

8. Surrounding Activity

9. Scope of Monitoring

f0.  Instrument Used

1. tnstrument Code

12.  lnstrument Calibration Status

13.  Meteorological condition during monitoring
14.  Control Measureif Any -

15, Samplc collected by

16.  Parameter Required

Near Gate No. -2
OR/0472024 1o 09/0472024
.14

447 (except CO & Ozone: 60 min.)

1649.58
3.3

Max. 37.0°C, Min. 021.0 °C
Human & Vchicular Activities

Regulatory Requirefient

EPAL/24/04/09001.
FRM (62

NIL
. 12/04/2024

09/04/2024 to 12/04/2024
09/04/2024

RDS & FPS sampler with all Accessorics
¥

EPALMRDS-FPSAI
Calibrated

Clear Sky

No

Lab Representative

As pur work ordel

TEST RESULTS . L

% Sr. No. parameter o Unit Results ﬁrotagd@zgsg e

i . e . Sre

§ I Suspended Particulate Mattenry {PMin) (pg/nr) 96.8 100 15: 5182,(P-23)

% 2. Suspended Parriculate Matter(PMazs) (pg'm’) 58.2 60 1S: 5182,(P-24)

i - i 5182.(P:2

P3| Suiphur Diexide (SO2) (pg'm) 16.7 80 15 S182,(P2)

. P " PR PN 5 ~

%. 4. Anrmonia{NH) (pg) *BDL{**DL -20) A0 1S: 5182,(P-25)

| {ngm) F[DLDL -0.3) i [$: 3182,(P-22
(ng'm’) *BDLF*DL -1.0} 6 1S: 5182,(P-22)
(n) YBDL(*DL - 10.0) 20 15 5182,(P-22)
{ngm’) 234 130 S 5182(P-9

R




f£rs£whz!e know as Env;ronmenr Poh‘atwn Anaiyczs Lab)
150 9001: 2015; IS0 14001:2015, 150 45001:2018 Certified & NABL ACCREDITED LAB
Lah.: 2nd Floor, Hans Complex, Near Police Chewki, Bhiwadi-301019 (Raj.}
Contact Info : +91-9759427231, Emajl : environmentpoliutionlab@gmail.com

Report No.: EPAL/24/04/09001

9. | Nitrogen Dioxide (NO2) g ] 334 0 |- 1S: 5182:(P-6)
16. | Catbon Mono Oxide (CQO) (:ng:‘.ms) 0.72 4 | 18: 3182.(P-10)
11. | Benizene{CsHs) {ng/m’) l.;24 5 .18: 3182,(P-11)
12. | Beny ropyrene {Pal) !'ngs’nﬁ‘) *BDL(F*DL - 0,55 1 18: 5182,(P-12)

Note: ANAAQS - National Ambient Air Quality Standatds; Schedule- VI, [Rufe 3 (3B)], [Part-fi-sec.-3(i3] 18.11 2009

*EDL- Below Defection-Limit, #*Dh-Detection Limit

- **¥End of Repont***
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EPA LABS PRIVATELIMITED

{Erstwhile know as Environment Pollution Analysis Lab)
1SO'9001: 2015, 1SO 14001:2015, ISO 45001:2018 Certified & NABL ACCREDITED LAB
Lab.: 2nd Floor, Hans Complex, Near Police Chowki, Bhiwadi-301019 (Raj.)

© Contact Info : +91-9759427231, Emall : environmentpoliutionlab@gmail.com

TEST CERTIFICATE |
Sample Number: _ EPAL/WZA/24/04/09002 ‘ Report No.: EPAL/24/04/09002
Name & address of Projeet : M/s. JRG AUTOMOTIVE INDUSTRIES Format No.: FRM 082
INDIA PVT LTD. v o Party Reference No: NIL
Unit-11, Plot No. 22,23 & 24, Sector-7 Bawal Reporting Date: 13/04/2024 :
7 Distt. Rewari, Haryana-123501 Period of Analysis:  09/04/2024 to 12/04/2024
Sample Description : Work Zore Air Date of Receiving:  09/04/2024.

Sampling & Analysis Protocol:  15:5182, EPA Method

General Information:-

1. Sampling Location

WORK ZONE AIR ANALYSIS TEST REPORT

Shop Floor, Near Tool Reom

al A
\:m"-\(jheckéﬁ i

2. Date of Moniforing 08/04/2024
3. Sampling flow rate (m¥/min.) .14
4. Duration of Monitoring (min.) 483.0
T 5, Total vetume of air sampled fm?) 552.90
6. Scope of Monitoring Regulaiory Requirement
7. Inastrument Used Personnel /Handy Samp!cr. wiith_,an actessorics
S, Instrument Code EPAL/HSDY
9. fustrument Calibration Status _ Calibrated
10. Meteoralogical condition during monitoring. Clear Sky
11. Control Measure if Any Ni
12, Sample collected by 1.ab Representafive
13, Parameter Required As perwork order
TEST RESULTS
Sr. No.
b ' — ) - EP AL/QAD/STP/005, SP-3, Issue
|1 | Suspended Particulate Matter (SPM) | mg/n® 0.56 15 Drate: 01.04.2022, Tssue Nov: 1.
Eed - | - EPAL/QAD/STP/O05, SP-2, Issue
2. Sulphur Dioxide (as S02) mg/m’ 0.014 13 Date: 01.04.2022, Issue No.: 1
A 5 : " EPAL/QAD/STP/005, SP-1, Issue. 1
[ 3. | Nirogen Dioxide (as NOy) mg/m 0.036 vy ‘Date: 01.04,2022, Tssue No:: 1 "}
<y P,R/E’j;\
D N
AN
g’-ﬁt [ Bhn -

L ankita Sing
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FPA LABS PRIVAYE LiviTED % .

(Erstwhile krrow as Environment Peliution Analysis Lah)
1SO 9001: 2015, 1SO 14001:2015, 1S0'45001:2018 Certified & NABL ACCREDITED LAB
Lab.: 2nd Floor, Hans Complex, Near Police Chowki, Bhiwadi-301019 {Raj.)
Contact Info : +91-9759427231 Email : emﬂmnmentpcliuuonsab@gmaﬂ.com

TEST wmmcmz:

Report No.: EPA%JZ#M?OQOOZ’:&

Sample Number: EPAL/WZA/24/04/09002

T PSP , _ ' EPAL/QAD/STP/005, SP-4 l,ssue
ok ; : O '7 g ¢ ’ s 4
4, Ca.mn Mongxide (as CO) mg;’m 0.73 55 Date: 01.04.2022, Issue No.-
. e ) EPAL/QAD/STP/O0S, SP-6, Issu
G e i ( 3 2.9:
. Benzene(CHs) (ug/mv’) 94 10 Date: 01.04.2022, Issue No.: 1

Note: HUSHA — Ul supational Safety and Health Asgociation) By United States Departivent of Labour.
*x+End of Reporir




£PA LABS PRIVATY LiMITE
LiAa y L1 | LIMITED
Erstwhile know as Environment Pollution Analysis Lab)
150 9001: 2015, 1SO 14001:2015, 1SO 45001:2018 Certified & NABL ACCREDITED LAB

g _ Lab.: 2nd Floor, Hans Complex, Near Police Chowki, Bhiwadi-301018 {Raj.)
- Contact Info : +91-9759427231, Email: environmentpollutionlab@gmail.com

Sample Number: ‘ EPAL/\YZA/24/G4/D9G(}3 , Report No.: EPA’I',./ZX 104/09003
Name & address of Project ¢ M/s JRG AUTOMOTIVE INDUSTRIES Format No.; . FRM 062 '
_ * INDIA PVT LTD, _ , Party Reference No: NIL- . =
Ufnt_—ll, PlottNo‘ 22,23 & 24, Sector-7 Bawal Reporting Date: ©12/08/2024 ]
o Distt. Rewari, Haryana-123501 , Period of Analysis:  09/04/2024-to 12/04/2024
Sample Description : Work Zone Air Date of Receiving :  09/04/2024.

Sampling & Analysis Protocol:  1S:5182, EPA Method

WORK ZONE AIR ANALYSIS TEST REPORT

General Information:- '

1. Sampling Location - ¢ Shop Floor 860 Ton me, Near Maintenance Office
2. . Date of Monitoring T 08/042029 :
3 Sampling flow rafe (m¥min.) . 113
4. Duration of Monitoring (min.) . 483%.0
’. 2. Telal volume of air sampled (m?) : ¢ 551
) 6. Scope of Menitoring ot Regulatory Requirement :
7. tnstrument Used » ¢ Personnel /Handy Sampler with:all sceessories
8. Instrument Code : EPALAISAQ2
9. Instrument Calibration Status o Calibrated
10, Meteorological condifion during monitoring ©i Clear Sky
11, Control Measure if Any » : No
12, Sample collected by ¢ Lab Representative
13.  Parameter Required . : As por work order
TEST RESULTS
~8r. No.
) Y - ﬁ . EPAL/QADISTP/00S, SP-3, Issue
) . Suspended Paticulate Matter (SPM) mg/m 0.62 15 Date: 01.04.2022, Issue No.: 1
F 2| Sulphur Dioxide (as SO2) mym® | 0.016 3 EPAL/QADISTP/005, SP-2, Issue
2. SHPIUN LA0XIAE 8s ol = Date; 01.04.2022, Issue No.: |
4 . EPAL/QAD/STP/00S, SP-1, Issue
3. | Niogon Diexide (as NO2) | mgit 0043 09 Date: 01.04.2022, Issue No.: |




nysy ; ﬁﬂ%.??l , - A
EPA LABS PRIV Y LIMITED 4o
(Erstwhile know as Environment Pollution Analysis Lab) ' w
IS0 9001: 2015, 1SO 14001:2015, IS0 45001:2018 Certified & NABLACCREDITED LAB

Lab.: 2nd Floor, Hans Complex, Near Police Chowki, Bhiwadi-301019(Ral.)

Contact info : +91-9759427231, Emall : environmentpoliutionlab@gmail.com

EST CERTIFICATE]

Repert No.: E;g:;ﬂ24/04/09003a

EPAL QAD/’STP:OOS SP4, Issue

7 _ 7 ~ Date: 01.04.2022; Issue No.:
3. BCHZCHL’.’(C(;Hs) (;{?,‘ng) 3.8 i 10 FDAL C) AD fS FP5Q05 SP'6 I
i Date: 01.04,2022, Issue No.:

W
W

4. | Carbon Monoxide (as CO) mg/m? : 0.65

J

ai wur

Note: FOSHA — (Cecupational. Safety zmd Heal th A;Smiimm) By United States Department of L
. ***End of Report*»+
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National Accreditation Board for
Testing and Calibration Laboratories

CERTIFICATE OF ACCREDITATION
EPA LABS PRIVATE LIMITED

has been assessed and accredited in accordance with the standard
ISO/TEC 17025:2017

"General Requirements ,qu;the’ Competence of Testing &
Calibration Laboratories"

~ for its facilities at
IND FLOOR, HANS COMPLEX, BHIWADI MOD, BHIWADI, ALWAR, RAJASTHAN, INDIA
in the field of B
Certificate Number: TC-I‘IOQT : o
Issue Date: 11/02/2024 - . T Valid Until; 23/09/2024

This certificate remains valid fdf’the‘Scope of Accreditation as spec’iﬁed»,in-tﬁ,e annexure subject to continued
satisfactory compliance to the above standard & the relevant requirements of NABL.
(To see the scope of accreditation of this laboratory, you may also visit NABL website www.nabl-india.org)

Name of Legal Entity: EPA LABS PRIVATE LIMITED

Signed for and on behalf of NABL

0 )
/g‘f\.ﬁx\,m&v"

N. Venkateswaran
Chief Executive Officer




1&{2 W B, B0 Wﬁ*ﬁ%}% ifé& #5%&@%3 E&fﬁﬁ&é & NABL
ia& Zwd ?%mf i%ﬁffﬁ @mm m?ﬁmtmm&m&smi

Sample Numbers EPALIAA4/04/16001

Name & address of Project : M/s JRG AUTOMOTIVE INDUSTRIES

INDIA PVT LTD,

Unit-IL, Plot No. 2223 & 24 Sector-7 Bawg}
Distr. Rewari, Has}azm-i”f?s&}i

Sample Deseription : Ambient Air Sumple

Sampling & Analysis Protocol: 18:5182, EPA Method

DIAR | MOEF & CC

Report No.:
Format No.:

Party Reference No:

Reporting Date:

Period of Analysis;
Date of Rewiving

i fios

2. Date af"s«‘iazzmng

3 Sampling Bow rate (m*min.)

4. Duration of Meuitoring tmin.)

5, Fotal volumse of air sampled (mY)
8, Sampler location w.r.. height{m)
A Ambient Temperature (°C}

8 Surrounding Aetivity

9, Secope of Monktoring

16 fstrument Hsed

Bl Instrement Code

1. insstruwent Calibratisn Status

13 Metserslogics! condition éurmg mauitgfmg

13, Control Measure if Auy
5. Sample collected by
M. Parameter Required

NearGate Mo, - 2
VSR04 10 142024

116

LR femiep OO & Ouone: 80 min, 3

I
3.5

Max. 39.0%C, Min. 26.0°C

Human & Vehloolar Activities
Regulatory Renuirement
¢ RDS& FPS sumpler with all Accessories
L EPAL/EDS-FRSO

Calibratey
Clear Sky
No

Lab Representutive
As per work grder

EPALZZ4/04 16001

FRM 062

NIL

18/0412024

16/04/2024 to 1870472024
16/04/2024

555126;%@@ Panticalue M&fw{mﬁ;@} : {pg/m’) 924 100 N iS5 51820023
2. | Suspended ?&sﬁwﬁzﬁc Matterf Py ) ’ {pg'mh 6.8 7 643 I5: 31824724
3. | Suiphur Diovide (505 {upine's 4.2 84 1% $382.4P-2y
£ | Awenonis{NHy) fugim’y .6 400 15 518200258
3.} Lesd{Ph} {pz'm’) "}‘:‘;E)i;{**f)ij 0.5} 1 18 S1824P-22)
& | AsanictAs) éégm}} *BOLIYOL 1.6 & 18 SRR P
7, ggggggg;&zig {np'm’} *BOLOYDL - 184) 20 B s
éﬁ Ozonel s hg/nyy 306 180 ; 18 5182(P-9)




43

EPA

{Erstwhile k&ﬁw as ﬁ&wyﬂwmﬁm Pollation Anulysis Lab)}
150 S001: 2015, 1SO 14001:2015, IS0 45001:2018 Certifier & NABL ACCREDITED LAB , MoOEF & CC
Lab.; 2nd Floor, mmmmmm&m&{m;

Contact Info : +91.9755427231, Email : &

e
st

% .
rmastiniisis
Nitrogen Dioxide (INO2) {ngim™ 368 8 N I8 Sié”’ (P-6)
| Carbon Mone Oxide (CO) gy 0.54 4 1% 51820015
| X eyl 1
Pl | Benzene(CsHs) thig/m'y 1.68 § 18: 182,711
“ i peeas £ o ’ :
| 2.} Beonzopyrens iBsP) {ngln’y *BDLODL - 0.5 i I8 31821
Noter FNAAGS ~ Mations! Ambieat Asr Qﬁaﬁ;&& Standards: faﬁw&é&*ﬁ% {Rule 3¢ i&}, [ﬁ@fﬁ»fim -3 1 200 ' ’

“BDL- Below Derecsivn Limat, "DL-Detection Limit
**%End of Report#®s

ww@mwwmm . ma&m
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National Accreditation Board for
Testing and Calibration Laboratories

CERTIFICATE OF ACCREDITATION
ENVIRONMENT POLLUTION ANALYSIS LAB

has been assessed and accredited in accordance with the standard

ISO/IEC 17025:2017

""General Requirements for the Competence of Testing &
Calibration Laboratories"

for its facilities at

2ND FLOOR, HANS COMPLEX, BHIWADI MOD, BHIWADI, ALWAR, RAJASTHAN, INDIA
in the field of

Certificate Number: TC-11007

Issue Date: 24/09/2022 T Valid Until; 23/09/2024

This certificate remains valid for the Scope of Accreditation as specified in the annexure subject to continued §
satisfactory compliance to the above standard & the relevant requirements of NABL. '
(To see the scope of accreditation of this laboratory, you may also visit NABL website www.nabk-india.org)

Name of Legal Identity : ENVIRONMENT POLLUTION ANALYSIS LAB

Signed for and on behalf of NABL

N. Venkateswaran
Chief Executive Officer
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CENTRAL POLLUTION CONTROL BOARD
e, W UH Wy WiEa WeY U W
WOHETRY OF ENVIRONEENT, FORESY & CURATE CHANDE GOV OF EA

F.No. LB/99/7/2021-INST LAB-HO-CPCB-HO/Pvt./ Qrpoa Dated: 28 February 2023

Provisional Certificate

‘To,
Head of Laboratory,
M/s Environment Pollution Analysis Lab,
27 Floor, Hans Complex, Near Police Chowki, Bhiwadi Mod,
Bhiwadi- 301019, Rajasthan.

Subject: Recognition of M/s Environment Pollution Analysis Lab, 2% Floor, Hans Complex
Near Police Chowki, Bhiwadi Mod, Rajasthan, Bhiwadi- 301019, as Envirenmental laboratory
under the Environmental {Protection) Act- 1986.

Sir,

I am directed to refer the online application, dated 2141072022 for the recognition of your
laboratory under Environmental (Protection) Act, 1986. Based on the recommendations of the
concerned Division, approval of Competent Authority for recognition of Environmental laboratories
and your acceptance of the revised terms and conditions at Annexure-IfT & IV of the guidelines for
recognition of environmental laboratories, CPCB approves the recognition of M/s Environment
Pollution Analysis Lab, 2* Floor, Hans Complex Near Police Chowki, Bhiwadi Mod, Bhiwadi-
301019, Rajasthan and shall be notified in the Gazette of India. Considering the current requirement
of mandatory accreditation/ certifications of the laboratory, this recognition shall be valid up to
23/09/2024.

2. As sought in the aforementioned application, M/s Environment Pollution Analysis Lab, 2%
Floor, Hans Complex Near Police Chowki, Bhiwadi Mod, Bhiwadi- 301019, Rajasthan may
undertake the following tests:

i. Physical Tests-Conductivity, Colour, pH, Fixed & Volatile Solids, Total Solids, Total
Dissolved Solids, Total Suspended Solids, Turbidity, Temperature, Velocity & Discharge
Measurement of Industrial Effluent Stream, Odour, Salinity, Settleable Solids and Sludge
Volume Index.

ii. Inorganic (General and Non-metallic): Acidity, Alkalinity, Ammonical Nitrogen,
Chloride, Chlorine Residual, Dissolved Oxygen, Fluoride, Total Hardness, Total Kjeldahl
Nitrogen ( TKN), Nitrite Nitrogen, Nitrate Nitrogen, Phosphate, Sulphate, Chlorine Demand,
Sulphite, Silica and Sulphide.

iii. Inorganic (Trace Metals): Boron, Cadmium, Calcium, Total Chromium, Chromium
Hexavalent, Copper, Iron, Lead, Magnesium, Mercury, Nickel, Potassium, Sodium, Sodium
Absorption Ratio, Zinc, Arsenic, Aluminium, Manganese, Selenium and Silver.

iv. Organics (General) and Trace Organics: Biochemical Oxygen Demand (BOD), Chemical
Oxygen Demand (COD), Oil and Grease, Phenolic Compounds, Pesticides {each) {Organo-
Chlorine and Organo Nitrogen-Phosphorus), Surfactant, Organic Carbon (in Solid) and

Carbon/Nitrogen Ratio.
v. Microbiological Test: Total Coliform, Faecal Coliform, E. coli, Faeeal Streprococei and
Total Plate Count.

vi. Texicological Tests: Bioassay Method for Evaluation of Toxicity Using Fish and
Measurement of Toxicity Factor Using Zebra Fish (Dimensionless Toxieity Test).

vii. Soil/Sludge/Sediment and Solid Waste: Boron, Cation Exchange Capacity (CEC),
Electrical Conductivity, Nitrogen (Available), Organic Carbon/Matter (Chemical Method),
pH, Phosphorous (Available), Phosphate (Ortho), Phosphate (Total), Potassium, SAR in Soil
Extract, Sodium, Soil moisture, TKN, Calorific Value, Ammonis, Bicarbonate, Calcium,
Caleium Carbonate, Chloride, Colour, Heavy Metal, Magnesium, Nitrate, Nitrite, Pesticide,

Contd.

MY Tl 43102030, 2
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Sulphate, Sulphur, Total Organic Carbon, Total Water Soluble Salt and Water Holding
Capacity.

viil. Ambient Air/ Fugitive Emissions: Nitrogen Dioxide (NO»), Sulphur Dioxide (SO3), Total
Suspended Particulate Matter, Respirable Suspended Particulate Matter PMus, Ammonia,
Lead, Ozone, Polycyclic Aromatic Hydrocarbon (PAH) Benzo-a-Pyrine & others and PMa
and Volatile Organics Carbon.

ix. Stack Gases/ Source Emission: Particulate Matter, Sulphur Dioxide, Velocity & Flow.
Carbon Dioxide, Carbon Monoxide, Temperature, Oxygen, Oxides of Nitrogen, Acid Mist,
Ammonia, Total Hydrocarbon, Hydrogen Sulphide and Carbon Disulphide,

x. Noise Level: Noise Level Measurement (20-140 dBa) and Ambient Noise and Source

Specific Noise.
xi. Meteorological: Ambient Temperature, Wind Direction, Wind Speed, Relative Humidity,
Solar Radiation and Rainfall,

. Further, the following analysts have been approved as Government Analysts,

i.  Sh.Hemendra Singh Verma
it.  Dr. Sudeep Shukla
iti.  Sh. Brijesh Kumar

The laboratory shall compulsorily participate in the Analytical Quality Exercise conducted by the
Central Pollution Control Board (CPCB) to ascertain the capability of the laboratory and analysis
carried out and shall submit quarterly progress report to CPCB.

. The surprise inspection/periedic surveillance of the recognized environment laboratory will be

undertaken by CPCB to assess its proper functioning systematic operation and reliability of data
generated at the laboratory.

. It is also mandatory for the laboratory to have requisite accreditations of the 1ISO; 17025 and

ISOu45001 and its renewal as per accreditation rules. This recognition is subject to such
accreditations and renewals as applicable. The Iaboratory is required to apply online for further
rengwal of recognition through CPCB web portal after renewal of the mandatory accoreditations /
certifications concerned.

The lsboratory should compulsorily follow the accepted terms and conditions. In case of serious
non-compliance of any of the terms and conditions, the laboratory may be black listed for a
minimum period of two years and civil/criminal proceedings, as applicable, may be initiated for
performing functions on behalf of the Government in an unauthorized manner.

Yours faithfully,

(Dr. K. ; ugéﬁéﬁzaﬁ}

Seientist-E & Divizional Head
Instrumentation laboratory

bt
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{An 150 9001:2015 Certified Company}
Head Office ; A-04, Sigma-iV, Greater Noida (Gautam Buddh Nagar) U.P-201310 lindiz)
Mobile: +91-7982443735, +81-7701568007, 9412833339, 8851714558 | Phone 10120-4184633
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, ) o, CC-3581
Eemalh enviroingruments@gmailcom | Website : wwwenvirpindrument.oom
Certificate No: EVET/t582 Page toft
5RF No: 20231677 Fieid: Electro-Technical
SRF Date 19.11.2023 ULR No.: CC358123000008680F
Company Name & Address Calibration Date: 23112023
Mis, ENVIRONMENT POLLUTION ANALYSIS LAB Due Date ; 22.11.2024
2nd Figor Hans Complex, Near Police Chowki lssue Date - 30.44.2023
Bhiwadi Mod , Bhiwad] (RAJ) 304018
DUC Datails DUC Fitted in lnstrument
{nstrument Name Time Totalizer Name /.8r. Ro, RDS8 /704-H-2020
S, No. T-04 Make / Model RPIG £ -
Make o 1D Ho. EPALIRDSAO
Hodel No. - DUC Condition Ok
Range i) - 95850.59 hy, Location Lab
Resolution I 001 hr Caiibration Performed at  |Site
Standard Equipments Used {Traceabls fo National Standard)
&r. No. instrument Name Calibrated By SiNo/IDNo. URL No. fCal. Certificate No| Date of Calibration Due. On date
% Universal Digital Timer ANindusties, (0V-DTA-2018] CC32232800000003568 / 27.01.2023 26:01,2024
Faridabad EICL/ET o5
Environment Condition
Temperature °C B.Pressure fmembg ! Humidity %RH Reference Standard Calibration Procedurs No.
26 740.1 56 1510866 EipWETOZ
Calibration Results
BUC has been calibrated for following Parameter (S} ranges {5}
Displayed Valte on DUC Std. Reading . Expanded Uncertainty
S.Ho. (min) Time (min) | S OT IR 4095 9 of Confidence Level (k =2) +
4 0.50.(30:00) 30.008 L0086 23,26 Sec

$otes -

{.The Calibration resulls reported v this corfificate valid at the time of and under the staled {Kfzeeka\si By Aaﬁ%@;f&é By
orditions of measurement
2. the Laborgtory accepts responsibility for content of ihis cariifioale.
5. 7This Certificale shalf notbe reproduced sxcept in full , without written approval of the labaratory. ifi

b This cerificate Is intended of only for guidance snd not for sgal purpose or for aﬁmﬁmmem
5. The Results Reporisd are Only forthe Ham Under Calitieation. mgm;g
5. The Reporied Resulls are Tracsables to National Stardard. (Tes?sa%:af Manager) (Cuality %@i%ag&r}
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{An 150 8001:2015 Certified Company} ﬁ;%\
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Mobile: +91-7982443735, +91-7701965007, 9412833339, 8851714558 | Phone : 0120-4184633
Bl enviroinstroments @pmailcom | Website 1 wwwenviroinstrunrent.com

Calibration Certificate

Certificate No: ENFFI4282 Page 1081
5RF No: 20231877 Fleld: Flufd Flow
SRF Date 18,44.2023 ULR No.: CC358123000008671F
Company Name & Addross . Calibration Date: 23.11.2623
Mis, ENVIRONMENT POLLUTION ANALYSIS LAB Due Date ¢ 22412024
Znd Floar Hans Complex , Near Police Chowld , tesue Datle ; 30.11.2023
Shiwadi Mod , Bhiwadi (RAJ) 301019
DUC Details BUC Fitted in Instrument
nstrument Name Rotamelar . INAME ! 8r. No PM 25 Sampler 7241 -C - 22
Aake - Make 7 Modal No. Erwiro Instruments 7Bl - 133 Mini
Bodel ~ . No. -
3L No. £21185 DUC Condition OK
ange 8~20 Ipm iLocation Lah
fgsolution g5 ipm Calibration Performad at Silg

Standard Equipments Used (Traceable 1o National Standard)
Sr. No.| Instrument Name Calibrated By SLNo./ID.No. URL No./ Cal. Certificats No. Date of Callbration Due, On date

1 Flow Callator  1CSIR, NPL, New Delhi| 4510/ EVFFOD 23031822/D1.08/81147 31.03.2023 31.03.2024
Environment Condition
Temperature £} B.Pressure (mmHg) | Humidity %RH Reference Standarg Calibration Procedure No.
22.1 740.2 54 ASTM D B337.04, 3185-80 EPWEFoS
Calibration Results For Flow of Rotameter
S No. | Test Meter Measured Flow Reference True Measured flow Error
L No. o
{lpm) : {lpm} {%)
1 8.5 16.623 374
2 8.5 16.644 -3.87
3 18.5 16.642 0,85
4 83 16,642 -3.85
B 16.5 16.522 (113
xpanded Uncertainty 4 3.4 % - 8% 858% confidence Levet{K = 2)
2 s "
T ) g ?q;k thorized B
& Cabbralion resulls reponted in this contficats valiy 2t the fime of srid under the stud - {;' i ed By Au &rmeé 4
i of meEsuemant oo / [y ‘
Trie Laboratony accegs reaporsieity for cortint of Bis cenifcame. C e . ‘“’i
This Cerfificate shall not be reproduced excapt in full , without writien approval of fw leboralony. E 7 }I/
i cartiticate i interdsd of only Torguidence srd-notTor gl purpose oo for advertisement, Ml » .
The Results Reported & Only for e Her Under Calibeation. ¥ RIGAM (et A SINGH
The Reportad Resultsare Traceable to Nationa! Stardard, {Technisal Manager) | (Qualiy Menager)
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FRIES INDIA PVT. LTD (646491) Know More

Youarehere: / Reports / Query By Account

e-PayOrder Details

e-PayOrder Details

e-PayOrder Number . CNACYLUFG1

Debit Status Sugcess

haryana state poliution control boa

Two Thousand Seven Hundred only

O0000039027749111
virender kumar
MAYAPURI, NEW DELHI MAKER
"CNACYLUFG1"

Counterfoil Description PAID SAMPLING
Transaction Type NEFT Funds transfer
GSTIN Number . -
Debit Account Details

1 15%48&105( of India

Aonsssnss, F
L9

06-Apr-2024

2,700.00

SUMEDHA JAIN

Authorizer 1
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PURCHASE ORDER
JRG Automotive Industries India Private Limited (U2}

PLOT NO.22,23,24, SECTOR~7 HSIIDC GROTH CENTER BAWAL, BAWALREWARI (HARYANA) - 12350 A
Phone » 1284264111, EMail : marketing1@jrgindia.com

GSTIN  (BAASCS3288F1ZW P.C. NO. PO-000072

PAN : AASCS3288F PO. DATE 15/04/2024
REVNO: O

CIN : U35990HR2012PTCO79155

REV DATE 15/04/2024 -

Please guote P.O. No. & Date, Vendor code, Item code in all correspondence including our challans, Bill/Invoice ete
VENDOR 13086113 SHIPPING AT

CHAKR INNOVATION PRIVATE LIMITED
SURVEY NO. 236, HISSA NO. 7 AND SURVEY
NO.237,

HINJEWADI, TALUKA-MULSHI, PUNE, PUNE,
MAHARASHTRA, 411057

PUNE [MAHARASHTRA]-411057

Contact Person - CHANDAN SHARMA

sy

-0
- 59599213364
- 0 .
Ernal - chendan.sharma@chakrnin
GSTIN - 27AAGCC5131KIZN
PAN - AAGCCS5131K
S.No [Item Code Description of tem HSN/SACGST %| Quantity]UOM| Rate {in | Disc. Net
. .. . INR) Amgunt
1 5140303067 CHAKR SHIELD 2.0 (ITEM ID: CKRSLD2.0- | 84041000 {1800 1.001 NOS 1105600 .28
GO0KVA-M2} . ‘
IGST 18.00% 1 195300, . _
TOTAL QUANTITY : 1.00 SUB TOTAL INR

TOTAL TAXABLE

IGST

CGsT

SGST

TOTAL
Terms & Conditions:
Other Add NA 0.C0 .00
Other Less NA 0.00 ‘ 0.0
GST EX;YRA AS APPLICABLE 0.00 % 0.00
Freight INCLUSIVE 0.00 % 0.00
Octroi NA : 0.90 % 0.00 .
Packing Forwarding INCLUSIVE 0.00 % 88c
Payment ;rerms 20% ADVA?SCE,SC% AGAINST PI, & 20% WITH IN 3¢ DAYS AFTER INSTALLATION 6o % 0.56 4
Delivery Schedule 45 DAYS
Mode of Shipment BY ROAD

Price Basis
Gthers

Cradit Days

Yalidity From :

15/04/2024

FINEALIZE BY MR. DEEPESH SAN

INSTALLATION INCLUDE
S

.30

Up To 30/05/2024 JRG Automotive Industries Ing}axgprivat% Limited {U2)

#

5 { g,
' / wﬂﬂg&%‘;f‘

Checked By




Central Pollution Control Board

-
=

List of manufacturers certified for Retrofit Emission Control Devices (RECDs)
applicable to Diesel Genset Engines (Up to 800 kW) for different capacity ranges as of
09.04.2024.

Sr. No.

Name of RECD manufacturers

Applicability for  following
Range of In-Use Diesel Genset
Engines (kW)*

Certification Agency

~ 204 - 298 kW ARAI
1 M/s. P! Green Innovations Pvt. Ltd. ~ 319 - 569 kW ARAI
~ 300 - 799 kW ARAI
~ 228 - 250 kW ARAI
2 M/s Platino Automotive Pvt. Lid.
~ 256 - 438.2 KW ICAT
~ 228 kW ARAI
~ 294 - 448 kW ICAT
~61-113.3 kW ICAT
3 M/s. Chakr Innovation Pvt. Ltd.
~75-114.7 kW ICAT
~ 500.3 - 765.8 kW ICAT
~ 499.3 - 663.6 kW ICAT
4 M/s Automoto Genset Solutions LLP I~ 110.2 - 242.7 KW ICAT
5 M/s Vasthi Instruments Pvt. Lid. ~110.6 - 249.4 KW ICAT
6 M/s Maxmoc Motor Works India PVt. | 4 no 0 o4g 5 kW ICAT

Lid.

* During Type Approval testing, the RECD + Engines combination are tested for mechanical
gross power in KW as per the System & Procedure Document. Corresponding KVA rating
shall be checked and verified with data plates affixed on In-Use Engines as well as DG sets
for the correctness.
ARAI- The Automotive Research Association of India, Pune, Maharashtra
ICAT- International Centre for Automotive Technology, Manesar, Haryana
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Direction No. 73

Agyprvewst A

v wrenaT=Er S sity et B
FT] IPOVEEETT WECET ST

Cormmmissiory for Al Quaility Misnagerment in

Mational Capital Region ara By
. . K EadAE T
Adicoining Areas .
- TAGRKM

F. No. A-110018/01 /’202}~CAQM/‘SQ:FCDT) Dated: 02.06.2023

Subject: Directions under Section 12 of the Commission for Air Quality
Management in National Capital Region and Adjoining Areas
Act, 2021 - Regulations for use of DG sets in NCR.

WHEREAS, Ministry of Environment, Forest and Climate Change,
Government of India, in exercise of the powers conferred under Section 3 of
the Commission for Air Quality Management in National Capital Region and
Adjoining Arcas Act 2021, has constituted the Commission for Air Quality
Management in National Capital Region and Adjoining Arcas (hereinafter

referred to as the Commission),

2. WHEREAS, under Section 12 (1) of the Act, the Commission is vested
with powers to take all such measures, issue directions, ctc., as it deems
necessary or expedient for the purpose of protecting and improving the quality

of the air in the National Capital Region and Adjoining Areas;

3. WHERFEAS, Section 12 (2) (ix) of the Act empowers the Commission to
issue directions in writing to any person, officer, or any authority and such

person, officer or authority shall be bound to comply with such directions;

4. WHEREAS, the Commission has repeatedly taken up the matter
relating to air pollution with the State governments of Haryana, Rajasthan,
Punjab, Uttar Pradesh and Government of NCT of Declhi and various
organizations concerned of the Central and State Governments/ GNCTD and

has issued various Directions, Advisories and Orders for effective
|

g

17 & Tife, FETeR TR Wad awﬂzﬂ%/%m rareta Ant, 78 Reef-110001
N £ 011-23701213, % HA : cagm-ner@gov.in
17" Floor, Jawahar Vyapar Bhawan (STC Building), Tolstoy Marg, New Dethi-110001
Tel:011-23701213, E-mail: cagm-ncr@gov.in
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Direction No. 73

implementation of measures for abating air pollution in NCR from time to
time;

3. WHEREAS, the Commission has been highlighting that amongst gthers,
uncontrolled use of Diesel Generator (DG) sets is a major contributing factor

for deterioration of air quality in the region;

6. WHEREAS, in wake of generally prevailing adverse air quality in NCR
during the winter season, the Commission vide its directions No. 54-57 dated
08.02.2022 clarified the emergency purposes /services for which DG sets
could be used, even under the period of ban imposed under the Graded
Response Action Plan (GRAP) and also permitted limited and regulated use of
DG sets in the industrial sector even during the periods of retriction under

the GRAP;

7. WHEREAS, the Commission vide its directions No. 68 dated 14.09.2022
also permitted regulated use of DG sets more than 800 kW gross power
category subject to conditions stipulated therein;

8. WHEREAS, large number of diesel generator sets operating in the
region, even during the perieds other than the ban under the GRAP, cause
heavy air pollution and are a matter of concern and thus with a view to
regulating the use of DG Scts even for the periods when there is no ban or
restrictions imposed under the GRAP, the Commission in furthcrance to
Direction No. 54 to 57 dated 08.02.2022, Direction No. 68 dated 14.09.2022
and Order dated 16.12.022 and subsequent corrigendum dated 23.01.2023,
in exercise of its powers vested under Section 12 of the Commission for Air

Quality Management in NCR and Adjoining Areas Act 2021, directed vide

Direction No. 71 that w.e.f. 15.05.2023, even for periods other than ban/

restrictions under the GRAP, any use of DG sets of capacity upto 800 kW shall

be permitted for industrial and commercial sector in the entire NCR and

residential etc., only subject to their conversion to dual fuel system (70% gas
+ 30% diesel) in areas where gas infrastructure and supply is available:

9. WHEREAS, large numbers of representations from industrial
associations, commercial entities, business organizations and individuals

17 3 TifSre, SaTER |uR Yae (o, Erdt fafeem), dlerety v, 7% fiwll-110001
@MY 011-23701213, "f 0d cagm-ncr@gov.in

Tet:011-23701213, E-mail: cagm-ncr@gov.in

’)m\,d/' 17% Floor, Jawahar Vyapar Bhawan {STC Building), Tolstoy Marg, New Dethi-110001
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Direction No. 73

were received in the Commission and the issues have been repeatedly raised
during interactions including with the industrial associations and the
Chambers of Commerce, citing various techno-commercial constraints
towards implementing the above noted directions, with MSME assoé?ations
across NCR in particular citing huge financial burden towards
implementation of the regulations related to DG sets, also highlighting the

following difficulties and constraints:

(i) There are still not enough certified vendors for all capacities of DG
sets up to 800 kW capacity. The only range of DG sets where design/
vendor for ECDs has been certified is from 125 kW — 500 kW. It is
also unlikely that RECDs would be certified for lower capacity range
than 125 kW. Likewise, RECD development is still underway for

capacities above 500 kW.

(i1) On the matter of dual fucl kits for retro-fitment in DG sets, while
there is no issue of availability of kits/ vendors in the market, the
constraint is primarily on availability of gas supply dedicatedly for
DG sets in such industrial units where the core processes arc not
on PNG but other approved fuels. The CGD agencies apparently are
taking too long to process the request from such agencies to provide
PNG and the charges for the same are also reported to be very high.
There are still some arcas where gas infrastructure itself is not
available, however, if a dedicated PNG supply network is not
available, the requirement of gas for such dual fuel conversion could

be arranged through mobile gas cascades/ cylinders in such areas.

(iiiy Some sectors, particularly MSMEs cited a heavy financial burden on
them on account of the directed retro-fitment of dual fuel Kits as also
the ECDs. It was reported, based on abstract estimates, that the cost
of retro-fitment of both the systems as above would almost be equal
1o the cost of a new DG set particularly for lower capacity DG scts

which are most predominantly used for industrial and other such

applications in the NCR by the MSMEs. A

17 & Tifre, TR SR W (o, A, R, efereta Apl, 7% fiwit-110001
SO : 011-23701213, § -H& : cagm-ner@gov.in
17" Floor, Jawahar Vyapar Bhawan (STC Building), Tolstoy Marg, New Delhi-110001
Tel:011-23701213, E-mail: cagm-ncr@gov.in
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(iv)  The potential for lowering of emissions through retro-fitment of dual
fuel kits or through RECDs appears to be comparable across various

)
£

capacities of DG sets.

(v) A large number of portable DG Sets (below 19 kW capacity) are
reported to be available in NCR across various sectors including
individual residential units and shops ctc. There are technical
constraints and issues including commercial availability of ECDs/
dual fuel kits for such low-capacity DG sets, along with prohibitive

costs for such low-capacity DG sets.

(vij MOoEFCC, based on CPCB’s recommendations have notified
standards of emissions for new DG sets in November, 2022, which
would come in force for new DG sets to be manufactured post
01.07.2023. The design parameters and standards of emission as
per this revision are much stringent and even tighter with respect to
the quality of emissions that 1s envisaged out of retro-fitment of the

dual fuel mode and fitment of RECDs.

10.  WHEREAS, in view of the above noted technical, commercial and
practical aspects and the constraints involved in emission control arising from
DG sets and considering the practical aspects of implementation of Directions
and need to achicve better compliances as well as to reduce pollution arising
out of large scale use of DG sets across the various sectors including
industrial, commercial, institutional and residential units/ premises, there
appears to be adequate rationale to revisit / review the extant directions on

the regulated use of DG sets;

11. NOW, THEREFORE, in modification of all extant directions /
orders / guidelines on the regulations for DG sets, the Commission
directs for adoption of the following revised Schedule for regulated
operations of DG sets across all sectors in the NCR including Industrial,

Commercial, Residential and O%‘ﬁce establishments etc.:

17 a1 TR, SHER SR Yad (W fafgm), elereiy orf, 78 Reeh- 110001
: oIHIN:011-23701213, g I cagm-ncr@gov.in
17" Floor, Jawahar Vyapar Bhawan (STC Building), Tolstoy Marg, New Delhi-110001
Tel:011-23701213, E-mail: cagm-ncr@gov.in

5b



122

Direction No. 73

S. Capacity Range of System to be Regulations for use
No. DG sets adopted for control
. S of emissions
1. Power generating None No restrictions %
sets of all capacities (Even during periods
running on LPG/ under GRAP)
Natural Gas/ Bio-
. gas/Propane/Butanc )
2. Portable DG scts None No restrictions during
(below 19 kW) the periods, other than
restrictions under
GRAP.
3 Not to be permitted
| during  periods  of
restriction under
i - GRAP.
3. 19 kW to less than Dual fuel mode No restrictions during
125 kW (Natural Gas & periods other than
Diesel) under GRAP.
To be permitted to run
for maximum 2 hrs. in
a day during
restrictions under
GRAP subject to
methodical
maintenance of log of
operation of DG sets,
preferably in a digital
- . et o e o - | mOde .
4. 1125 kW to less than Dual luel mode No restrictions
| 800 kW and
, Retro-fitted ECDs | (Even during periods
| through certified under GRAP)
A | vendors / agencies .
S. 800 kW and above Dual fuel mode No restrictions during
or periods other than
Any other cmission | under GRAP.
control device/
System
To be permitted to run
Strictly subject to | for maximum 2 hrs. in
compliance for stack | a day during
emissions as in the | restrictions under
‘ footnote. GRAP subject to
o | methodical

/’/

17 & TR, SraTER ITIR YA (T, A 8, R, dierera A, A% fawlt-110001

¢IHT - 011-23701213, ’:§ ¢ : cagm-ner@gov.in

17 Floor, Jawahar Vyapar Bhawan (STC Building), Tolstoy Marg, New Dethi-110001
Tel:011-23701213, E-mail: cagm-ncr@gov.in
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New
generating sets of all
capacities up to 800
kW procured to the
standards as in
MoEFCC notification
No.Q-15017/05/
2012-CPW and GSR
804(E) dated
03.11.2022

powr r

maintenance of log of
operation of DG sets,
preferably in a digital
mode.

2

None No restrictions.

(Even during periods
under GRAP)

Note: Standards for stack emissions for 800 kW and above capacity DG sets

S.No  Parameter
i PM(at 15% 02
i, | NOx (at 15% Oa)
ii. | CO (at 15% 02)
iv. ! Stack height
12.

Emission Standards

50 mg / Nm?3

100 mg / Nm3

~ Maximum of the following (in mtr)

a) Minimum 6 m above the building where
DG set is installed.

b) 30 m.

For example, if the building height where such

DG sets are installed is 20 mtrs, stack height

for DG sets should be 30 mtrs. {rom ground

level; while

if the building height itself 1s 27 mtrs, the

minimum stack height for the DG sets should

be 33 mtrs. from the ground level.

It is hereby directed that the above noted schedule for regulation

of DG sets would come in force in the entire NCR strictly w.e.f

01.10.2023 and Retro-ﬁtmentrof dual fuel kits or ECDs, wherever

17 & wifie, STaTeR SR e (

), efawera arl, 73 faeell- 110001

WHI¥: 011-23701213, § Rercl cagm-ncr@gov.in
17" Floor, Jawahar Vyapar Bhawan (STC Building), Tolstoy Marg, New Delhi-110001
Tel:011-23701213, E-mail: cagm-ncr@gov.in
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warranted, must be targeted to be completed latest by 30.09.2023,
failing which the use of the Diesel genset shall not be permitted under

any circumstances, anywhere in the entire NCR.
oY

13.  NCR State PCBs/ DPCC shall ensure compliance of above directions

through suitable consent mechanisms and periodic monitoring.

—34 -
(Arvind Nautiyal)
Member- Secretary
Tel: 011-23701197
Email: arvind.nautiyal@gov.in

To,

1. The Chief Secretary, Government of NCT of Delhi
2. The Chief Secretary, Government of Haryana

3. The Chief Secretary, Government of Rajasthan

4. The Chief Secretary, Government of Uttar Pradesh

Copy to:

Chairman, DPCC
Chairman, HSPCB
Chairman, RSPCB
Chairman, UPPCB
Chairman, CPCB.

SARRR S

Copy also to:

1. The Chairperson and all Members, CAQM. <

(Arvind NaGL E'autiyal)

Member- Secretary

17 &) A9, FETe R yae (wa, A0, e, ofaveta uni, 7 fewt-110001
{1 011-23701213, ‘ﬁ R cagm-ncr@gov.in
17" Floor, Jawahar Vyapar Bhawan (STC Building), Tolstoy Marg, New Delhi-110001
Tel:011-23701213, F-mail: cagm-ncr@gov.in '
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Certificate No, IN — RI30094563931539W

for Safelv Manacement of Hazardous Waste

This Agreement is entered and executed at Bhiwadi on 1% day of January 2023,

Between

M/s JRG Automotive Indusivies India Private Limited a company incorporated under the Company
Act, 1956, and having its Registered Office at Unit No. 606, BPTP Park Centra, Sector — 36, Gurugram ~
122001, Baryana, (heremafter referred as “JRG Autometive”) and Factory address-(1} Plot No. 15, Sector
-16, IMT Bawal, District _ Rewari, Haryana— 123561, (2) Plot Ne. 16, Sector- 5, IMT Bawal, District
~ Rewari, Haryana — 123501, (3) Plot No. 22 — 24, Secior 7, IMT Bawal, District- Rewari, Harvan -
123501, which expression shall unless repugnant to the context or meaning thereof, be deemed to mean
and include its representative, successors in mterest, executors, administrators, higuidators and permitted
assigns, through Mr. G L Goyal (Vice President) of the One Part.

AND

M/s. Eco Management And Protection Services, a Partnership Firm and having its Registered
Postal Address Office & Hazardous Waste Processing Site at F — 33, RICO Industrial Area,
Kahararu, Bhiwadi — 301019, Distt. Alwar (Rajasthan), (heremaﬁer referred as “ECO
MANAGEMENT”) represented by its duly auvthorized representative Mr. Siddarth K Sharma
designated as Pariner, nominated person with authorities, for due compliance of Environment
Protection Act, 1986 for its processing unit works and Rules framed there under infer-alia mcluding
Hazardous Waste (Management, Handling & Trans-boundary Movement) Rules, 2016 to operate
a facility for Collection, Disposal, Reception, Storage treatment and disposal of Hazardous Waste
as in terms of Guidelines issued by Central Pollution Control Board.

The JRG Automotive and Eco Management are hereinafler collectively referred to as “Parties”
and mdividually as “Party” unless repugnant to the context.

WHEREAS JRG Autometive has represented to ECO MANAGEMENT that JRG Automotive is
authorized by HARY ANA STATE POLLUTION CONTROL BOARD under Hazardous and Other wastes
{Management and Transboundary Movement) Rules, 2016 of the Environment Protection Act. 1986

And Whereas ECO MANAGEMENT has obtained the authorization to operate a facility for
processing of Pamnt Sludge and Discarded Containers.

Following is the type and quantity of waste we are entering into agreement -

S.no. uE egory | HW Category Cuantity
1. | Process Wastes reStdﬁes and 211 As per Authorization
siudges (Paint Sludge)
2. |Emptybarrels/containers/ 33.1 As per Authorization
i n e r s contaminated with
hazardous chemicalshwaste

i
e
3

o]
pie
¢
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SCOPE OF WORK

That JRG Autometive will arrange loading, removal of Paint Sludge & Discarded Containers
from the JRG Automotive Site and ECO MANAGEMENT will amange Collection,
Transportation, Treatment, and disposal of hazardous wasie as per the apphcable rules and norms
framed mn this regard by the PCB.

PAINT SLUDGE & DISCARDED CONTAINERS PROCESSING AGREEMENT
WITNESSES AS UNDER:

That JRG Automotive Industries India Private Limited as waste generator at Plot No. 15, Sector -
16, IMT Bawal, District _ Rewari, Haryana - 123501, (2} Plot Ne. 16, Sector- 5, IMT Bawal,
District — Rewart, Haryana — 123561, (3) Plot Ne. 22 — 24, Sector 7, IMT Bawal, District- Rewari,
Haryan — 123501 - India agrees for the processing of Paint Sludge & Discarded Containers at ECO
MANAGEMENT at its Common Paint Sludge & Discarded Containers Treatment Facility at Bhiwadi
to which ECO MANAGEMENT agrees to do same in accordance with aforesaid Rules of 2016 read
together with Guidelines issued by Central Pollution Control Board (CPCB) and State Pollution Control
Board.

1. That JRG Automotive as Waste Generator agrees and undertake to ensure due compliance of
apphicable provisions and procedures under Rules of 2016 related to generation, collection and
storage prior fo packing under Chapter IV & V and also maintain necessary arrangements for the
same. Similarly, JRG Autometive would ensure due compliance of all applicable provisions and
procedures related to Loading of hazardous waste specified under Chapter VI of said Rules and all
other applicable provisions there under.

2. That this agreement would be effective from 01-01-2023 to 31-12-2025, will be valid mitially for
a period of two years (2 years), and can be renewed from time to time on mutually agreed terms in
writing.

3. That JRG Autometive will inform the tentative quantity likely to be dispatched on or before start
of every month to enable ECO MANAGEMENT to plan its disposal accordingly. In addition,
JRG Automotive shall intimate the actual dispatch particulars and quantity being dispatched, but
prior to loading of the Cargo to nominated person of ECO MANAGEMENT, so that, necessary
arrangements at ECO MANAGEMENT s site can be done. The actual dispateh shall be done only
after receipt of confirmation from ECO MANAGEMENT end. This is to avoid detention/waiting
of vehicles loaded with hazardous sludge at public place/outside plant.

4. Eco Management on receipt of information from JRG Autometive, will plan and schedule lifting
of the Paint Sludge and Discarded Containers Hazardous waste from the premises of JRG
Autometive within three business days on receipt of such information.

5. That entire cost of loading at JRG Autometive stie shall be entirely bome by JRG Antomotive.

6. JRG Auntomotive shall provide the transporter with the relevant mformation in Form 9
(TRANSPORT EMERGENCY CARD), regarding the hazardous nature of the waste and measures
to be taken in case of an emergency and shall mark the hazardous wastes containers and bags as
per Form 8, : ;

B,

R
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This agreement can be terminated by giving one-month notice on either side and even earlier with
mutual consent. Irrespective of such termination obligation of JRG Autemeotive to pay for the
invoices already raised and charges for balance material shall be continued.

7. ECO MANAGEMENT would arrange transportation and unloading of hazardous waste Paint
Siudge & Discarded Containers as per nonmns prescribed by respective Pollution Control Board.
Vehicles shall be roadworthy, fit to carry hazardous waste Paint Sludge & Discarded Containers as
per prescribed by statutory bodies time to time. These vehicles shall be utilized exclusively for
transportation of hazardous waste.

That the JRG Automotive will Prepare the 7 copies of manifest from the Eco Management as
per rules.

Manifest System {Movement Document) for hazardous waste and other waste to be used
within the country only

Copy number
with colour
 code

Purpose

(1) 2)

To be forwarded by the sender to the State Pollution Control Board after
signing all the seven copies.

To be retained by the sender after taking signature on it from the

Copy 2 (Yellow} | transporter and the rest of the five signed copies 1o be carried by the
transporter. -

To be retained by the receiver {actual user or treatment storage and

Copy 1 {white}

Copy 3 {Pink} disposal facility operator) after receiving the waste and the remaining
four copies are to be duly signed by the receiver.
i t

Copy 4 {Orange) ;:;: handed over to the transporter by the receiver after accepting
Copy 5 {Green) | To be sent by the receiver to the State Pollution Control Board.
Copy 6 {Blue} To be sent by the receiver to the sender,

To be sent by the recelver to the State Pollution Control Board of the
Copy 7 (Grey)

sender in cass the sender is in another State.

8. The details of commercials {Quotation) are aftached separately in Annexure-1.

9. The Eco Management shall indemnify and keep indemnified JRG Automotive from all losses,
damages and third party claims after taking out Paint Sludge and Hazardous waste from the
premises of JRG Automotive in case of non- compliance of statuary norms on the part of Eco
Management.
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16,

11.

12

¥

13.

14.

15.

16.

i7.

18.

Notwithstanding anything contained herein, neither Part hereto shall be liable for damages or have
this Agreement terminated for any delay or default in the performance of such Part hereunder if
such delay or default in performance derives from conditions beyond the reasonable control of such
Part, including but not limited to, acts of God, fires, floods, extreme dronght, riofs, work stoppages,
embargoes, governmental actions or damage to the plant or facility or any cause unavoidable or
beyond the control of either part including any arbitrary ruling by the Government prohibiting the
handling of the Waste or continuing domestic or international problems such as wars, pandemic or
natural calamities.

This Agreement shall be deemed fo represent the entire Agreement between the parties hereto
regarding the subject matter hereof and shall supersede, cancel and replace all prior agreement or
arrangements, if any, in this behalf, signed entered info by and between the parties herefo.

This Agreement is on principal to basis and nothing contained herein shall be deemed o constitute
a partnership, joint venture or agency by and between the parties hereto.

This agreement may be modified or amended only by writing, duly executed by or on behalf of the
parties hereto.

Any terms and conditions of this Agreement may be waived at any time by the party that 1s entitled
to the benefit thereof. Such waiver must be in writing and must be executed by an authorized officer
of such party. A waiver on one occasion will not be deemed to be waiver of a similar oceasion or
any other similar breach or non — fulfilment on a future occasion.

If any provision of this Agreement is held to be illegal, invalid or unenforceable under any present
or future laws, such provisions shall be deemed terminable and the remaining parts and provisions
of this Agreement shall remain m full force and effect.

It is clearly and expressly undersiood by and between the parties that the activity of lifting
transportation, ireatment, storage and disposal of Paint Shudge and Hazardous wastes 15 an
independent contract and it does not come within the purview of JRG Automotive manufacturing
and selling activities. I is also clearly understood and confirmed by and between the parties that
this contract ts for performance of work and not for supply of Labour.

Nothing contained in these terms and conditions shall be construed as creating any relationship
either direct or indirect of employer and employee between JRG Automotive and the persons
engaged by Eco Management. JRG Autometive shall have no ability towards such persons and
such persons will not have any claim whatsoever against JRG Automotive for salary, wages,
provident fund, gratuity and retrenchment, compensation or any other compensation for accident
or death or any claim: whatsoever.

Any dispute arising on any clauses of this Agreement and the contenis of the Annexure hereto
between JRG Automotive and Eco Management shall be referred to an Arbitrator to be mutually
appointed by both parties. The Arbitration shall be conducted in accordance with the provisions of
the Arbitration and Conciliation Act, 1996 with amendments thereof. The arbitration proceedings
shall be conducted in English and shall take place at Faridabad, India. The arbitral award, including
interim awards, if any shall be final and binding u
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19. Subject to the provisions of the foregoing clause, JRG Automotive and Eco Management
mutually agree that the Courts of Gurgaon alone, to the exclusion of any other, shall have the

jurisdiction.

1t is declared by both the parties that persons signing this agreement have requisite authority fo enter
into this agreement and it shall not be disputed at any forum by any one and would be binding on

both the companies.

In witness, whereof the parties have hereto affixed their signature on the date stated i this agreement.

For JRG Automotive Indusiries Indis Pvt, Lid.

Mr. G L Goyal (Vice President)

Siddarth K Sharma {Paxmer}

S
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Annexure -1
8.no, Description Linit Hales &GST Remarks
. . ayable by JRG
1 |Processing charges for Paint Sludge | po e | I P ’
et L 5.85 18% Automotive to Fco
Hazardous Waste Catsgory 21.1 Management
2 X ipayable by Eco
Re- ?mcessuixg charges for 1-2 18% Management to
ltr. MS Containers Per Nos, ¥ 4.00 LRG Automotive
. nayable by Eco
3 lRe- Processing charges for 3-4 - 18% %;mgmm to
itr. MS Containers Per Nos. ¥ 5.00 \JRG Automotive
4 | . ipayable by Eco
YRe— Processing charges for 10 ‘ 18% Management to
itr. MS Containers Per Nos, ¥ 17.00 JRG Automotive
. payable by Eco
5 IRe- Processing charges for 20 - 18% Management to
30 ltr. MS Containers Per Nos, ¥ 30,00 JRG Automotive
e i E ifafi . 18%  [payable by JRG
& zﬁiﬁ;ﬁ;ﬁ Fees (Lifetime non netime (¥ 20,000.00 Automative to Eco
Management
Security ar ha , i ‘ 185% payable by JRG
! Z:g:gi;nggg;iﬁg douswaste | otime (€ 1 00,000.00 Automotive 1o Eco
N Just Management
8 Wasle Tesling Charge (one fime) one-time 3856 wwaived off
Special Points
& Abgve chamges include ransportation, unicading and precessing charge.
10 You will provide onfing manifest FORM 10 at the time of lifting as per rules and
regulations of HEPCB , CPCB and other concemed Pollution Board
11 |Loading of Hazardous waste is in the scope of JRG Autmotive.
12 Minimum quantity vequired for Paint Sludge is 5 Ton. Minimum billing
quantity will be 5 Ton.
13

Payment terms, within 15 days from the date of invoice by both Parlies.

66

For Eco Management And Protection Services

For IRG Automotive Industiries India ?vt. Ted.

[ L TR DA I e B

LSRN

Mr. G L Goyal {(Vice President)

Siddarth K Sharma (Partner)
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e ~ [Seerule 19 (1)) | 917
- MANIFEST FOR HAZARDOUS AND OTHER WASTE - - -~
1. | Sender's name and mailing address Y {\) G'l HCU)LG o '/é/ e
(including Phone No. and e-mail) ‘ ‘,'7( 0/
| o Ina/{uvbv‘@;(_l) Fof L
2. | Sender's authorisation No. -
3. | Manifest Document No. 2]
4, | Transporter's Name and addrees ;
(including Phone No. and e-mail) :
5, | Type of Vehicle Temg ©
6. | Transporter's registration No. N
7. | Vehicle registration No. . ' o ﬂa"\'\\ 9_0\ Ar' 1";.}219
8. '| Receiver's Name and mailing address ' ;
. (including Phone No. and e-mail)
9. { Receiver's Authorisation No. | .
: i ]
10. | Waste description Waste_ Name [oin R &G! L
» Category of Waste
11. | Total quantity [ m : Kg{ / Ton
12. | Physical Form Solid, Liquid, Semi Solid
13. | Special handling instructions and additional information Han dle With Care
14 , , I hereby declare that the contents of the
. | Sender's Certificate consignment are fully and accurately descibed
: above by proper shipping name and are
caegorised. packed. marked. and labglled, and
are in all respects in proper conditions for
. transport by road according ta applicable national
— o government regulations.
Name & Stamp ~ Signature:
IRG Automotive industries india Put. Lid. :
Blot No. 22-23-24, Sec-T, HEIIDC Bawal, Month Day Year
: Rewari-Haryan2 -
GSTINOSAASCERZBEFIZ » Q) [ 1[92 o[>y
15. | Transporter's acknowledgment of Receipt of Wastes '
Name & Stamp - Signature : :
L Month Day Year
G:‘. Ly I B 1 ’ ? }‘TO VL7
16. |Receiver's certification for receipt of hazardous and other waste
Name & Stamp - Signature ;
Month Day Year




To

"m-’i mailing sddress Y
NG, and eemaily : ' 7‘

ff_ *
- Y A,Euh&‘i ’\ifi(‘ .\1} ‘
I Mo Document No
4. arter’s Name and addrees
tetdima Phone Yoo and e-mail)

T R ——

: ‘L : 5 ~ s —e o

* st £ P A T s
. e’y dame and mailing address

mcivding Phone Na.and e-mail

Keeerver's Authorisation No.

Ca!eg()r}. of YWaste S

ntin [ 960 Kg Ton
Nocof Contatners B;;gg SDhrums SCans

Py ol
- HARS 1! .

R . g - P .
Hrarm Solid, Liquid. Semi 8¢

Uhandiing instructions and additional information 5 .
> ' ' Handle With Cure

| hereby  dec are L’Wi the ¢or

P41 Seader's Certificate

1 Ir: *1\1‘ S 0 roud accord
govermer re ;-’,J]j{’(lf‘:‘”_s

Name & Stamy Signature

Month Day Year

i LA s P } P
g TV T ’
] ’ ) H
5 i - o et g . e

s

Transporter's acknowledgment of Receipt of Wastes
, 1
| Name & Stamp Signature :

QZK:L\g;;"-\} =

e
: Month Dy Year
T T ‘
IEEL N T O
i e oo e bt et e . . e . . B Lo L ede i [ -
Receiver's certificativn fur rece cplol lm/ ndum .md ulhu Waste

Namie & Stamp fwxgu;alurt :

Maoutly [¥ay Year

e mmmd
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i 3 1 i
o - HARYANA STATE POLLUTION CONTROL BOARD M";mifest’ No: Copy 1
Regional Office Rewari, SCO D-6 & D-7, Suncity Commercial Camplex, 61051071
First Floor, A-Block, Sector-6, Rewari-123401, Email- ’
hspebrodr@gmail.com WHITE
(Hazardous Waste Manifest)
Form 10 By Sender To HSPCB

[See rule 19(1)]

HQ: Haryana State Pollution Control Board,
C-11, Sector-6, Panchkula 134109,
Ph-0172-2577870-73,

Email: hspebho@ gmail.com

1 |Sender's Name, Mailing Address, Phone no {JRG Automotive Industries India Pvt, Ltd. Unit 2
& Encail Address: Plot No.22- 23-24, Sector-7, HSIIDC,Bawal
8397971224
. . dilipverma@irzindia.com
2 _|Authorization Application No.: 15325285
3 __{Authorization Letter No and Date: HWM/REW/2021/15325285 | 2021-08-29
4 |Authorization vahdity: From: 2021-08-23 To: 2025-03-31
- 15 |Transporter’s-Name, Address & Phone no:  |ECO Management and Protection Services
: F-33, RIICO Industrial Area, Kaharani, Bhiwadi, Tehsil Tijara, Distt, Alwar,
Rajasthan
e 9660495827
Trasport's Registration No: RJ40GA2781
7 1Vehie No. & Type: 2781 | Truck
Reciver's Name, Mailing Address, Phone  [M/s ECO Management and Protection Services
no & cmail address: F-33, RIICO Industrial Arca, Kaharani, Bhiwadi, Tehsil Tijara, Distt, Alwar,
Rajasthan,Rajasthan
8209524140
ecomanagementrai@egmail.com
9 _IReceiver's Authorization No. with PCB: HSPCB/HWM/2021 | 13-09-2021
10 ['rotal Quantity: ) 3.96 MT ]
i1 {Physical Form: : Sludge,
12 |Nurmber of Containers: 1
|IContaiger | loos vt
= fihame of Sehedule: Schedule 1
f-N:m;e of Pricess/Sub Class/Basel no: | Production nad/or industrial use of paiuts; pigments, lacquers, varnishes and
inks .
Name of Process Waste(Cutegory No): Process wastes, residues & shudges
Detail/Reason of Subicluss/Busel no: .
Quantity: 9.96 MT
Waste Type: Pre-Processing
| Waste Storage: Others | JUTE BAG )
Waste Description: WASTE TO BE HANDLE PROPERLY'AS PER NORMS

14 | sender's Certificate:
[ hereby declare that the contents of the consignment are fully and aceurately described above by proper shipping name and are
i, pucked, marked, aud hibeled, and are in all respects in proper condtiion for transport by road according to

national gevernment regulations. JRGA o o i T
oMot
{ SRV
Name & Stamn of tudistry ¢ JRG Automotive Industries India Date :02-Mar-24 Signature
Pvt, Ltd. Unit 2 e ARG THE s
- ) f
IS | Trunsporter Acknywiedgement of Recelpts of Wastes: e
- /\P\{\d P/'ol,e@ .
N G
Stump of: ECO Managemient and Protection Services Date :02-Mar-24 Sig .\ e \%‘\\
° %Y - ) §!
16 Special handling instructions and additional USE PP AS PER NORMS ) : 2 B\“\ 2§ e
information . G \ If S//l
TS 73
17 Receiver's Certifieation for receipt of Hazardous and other wuste: YOB?{{DQ

Stamnp of: M/s ECO Management and Protection Services:.
F-33, RUCQ iadustrial Area, Kahirani, Blii"w;:‘xil]j;‘k-'réliéi‘l Tijurn, Distt, Alwar, Rajasthan

_ Duter - - Sig%ﬂturc,‘/

o

[

¥* This is System Generated Manifest for HA»ZARDOUS AND OTHER WASTE by HROCMMS Haryana **
Created By OCMMS 1D:- 1TREW4328303 | Created Date:- 02-Mar-24 | JRG Automative Industries Iudla Pvt. Ltd, Unit 2,
Plot No.22- 23.24, Sector-7, HSHDC,Bawall
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e

HARYANA STATE POLLUTION CONTROL BOARD
Regional Office Rewari, SCO D-6 & D-7, Suncity Commercial Complex,
First Floor, A-Black, Sector-6, Rewari-123401, Enail-
hspebrodr@gmail.com

oY

Copy 1

(Hazardous Waste Manifest)

Form 10

By Sender To HSPCB

[See rule 19(1)]

HQ: Haryana State Polivtion Control Board,
C-11, Sector-6, Panchkula 134109,
Ph-0172-2577870-73,

Email: hspcbho@gmail.com

JRG Automotive Industries India Pvt. Ltd. Unit 2

1 |Sender's Name, Mailing Address, Phone no
& Email Address: Plot No.22- 23-24, Sector-7, HSIIDC,Bawal
8397971224
dilipverma@irgindia.com
2 |Authorization Application No,: 15325285
3 |Authorization Letter No and Date: HWM/REW/2021/15325285 , 2021-08-29
4 | Authorization validity: From: 2021-08-23 To: 2025-03-31
5§ |Transporter's Name, Address & Phone no: |ECO Management and Protection Services
F-33, RIICO Industrial Area, Kaharani, Bhiwadi, Tehsil Tijara, Distt. Alwar,
Rajasthan
8740848964
6 {Transport's Registration No: RJ40GA1 75]
7 {Vehicle No. & Type: 7 1751 4 '!‘mczc
8 |Receiver's Name, Mailing Address, Phone [M/s ECO Management and Protection Services
no & email address: 1F-33, RIICO. Induw:a Area, Kaharam Bhiwadi, Tehsil Tijara, Distt. Alwar,
Rai asthm,Ra;asfhan
- 82995’?4140
ecomanagementraj@ \ermail.com
9 Receiver's Authorization No. with PCB: HSPCB/HWM/2021, 13-09-2021
10 |Total Quantity: 885 MT
11 |Physical Form: o rShiﬁg;‘:,
12 |Number of Containers: AL - o : S
_ IConminer 1" Ig85
13 fName of Schedule: : |Schedula ]
IName of Process/Sub Class/Basel no: [Production and/or industrial use oT pamts ‘pigments, lacquers, varnishes and
i inks
Name of Process Waste(Category No): Process wastes, residues & sludges
Detail/Reason of Suhclass/Basel no: *
Quantity: _ B85 ML .
Waste Type: Recyclable
Waste Storage: Others | MT
iWaste Description: : WASTB’”I‘O BE HANDLE PR@PER’I:Y AS PER NORMS
14 | Sender's Certificate: - v .
T hereby declare that the contents of the LODSIment -are-fiully and aceurately described above by Emper shlppmg nan’xe zind are
categorised, packed, marked, and labeled, and are in all:respeets in proper condition for transport by r ad aceording to . -
applicable national government r"‘gulutmna ) L
Name & Stamp of Industry : JRG Automotive Industries India "D
Pvt. Ltd, Unit 2 :
15 | Transporter Acknowledgement of Receipts of Wastes:
Stamp of: ECO Management and Protection Services » Signature
16 Special handling instructions and additional WASTE TO BE HANDLF PROPERLY AS PER NORMS
information
17

Recelver's Certifieation for receipt of Hazardous and other waste:

Stamp of: M/s ECO Management and Protection Services

P-??

RIICO Industrial Area, Kaharant, Bhiwadi, Tehsil Tijara, Distt. Alwar, Rajasthan

- Signumn

o
w H

\)
dede Ihis ls System Gulerntcd Manifest for HAZARDOUS AND OTHER WASTE by HROCMMS Haryana **
Crented By OCMMS ID:- 1TREW4328303 | Created Date:- 02-Apr-24 | JRG Automotive Industries Indin Pvt. Ltd. Unit 2,
Plot No,22- 23-24, Sector-7, HSIIDC,Bawall

1
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HQ: Haryana State Pollution Control Board,
C-11, Sector-6, Panchkula 134109,
Ph-0172-2577870-73,

Email: hspebho@gmail.com

HARYANA STATE POLLUTION CONTROL BOARD
Regional Office Rewari, SCO D-6 & D-7, Suncity Commercial Complex,
First Floor, A-Block, Sector-6, Rewari-123401, Email-
hspcbrodri@gmail.com
(Hazardous Waste Manifest)

Form 10

[See rule 19(1)}

Copy 1

By Sender To HSPCB

1

Sender's Name, Mailing Address, Phone no |JRG Automotive Industries India Pvt. Ltd. Unit 2

& Email Address: Plot No.22- 23-24, Sector-7, HSIIDC,Bawal
8397971224
dilipverma@jrgindia.com
2 | Authorization Application No,: 15325285
3 |Authorization Letter No and Date: HWM/REW/2021/15325285 , 2021-08-29
4 | Authorization validity: From: 2021-08-23 To: 2025-03-31
5 |Transporter's Name, Address & Phone no: |ECO Management and Protection Services
F-33, RIICO Industrial Area, Kaharani, Bhiwadi, Tehsil Tijara, Distt, Alwar,
Ra '*than
57405648964
6 |Transport's Registration No: RI40GA1751 _
7 |Vehicle No. & Type: 1751 . 1 Emwek i
8 |Receiver’s Name, Mailing Address, Phone  [M/s ECO Management and Protection Services
no & email address: F-33, RIICO Industrial Area, Kaharani, Bhiwadi, Tehsil Tijara, Distt. Alwar,
Rajasthan, Rajasthan
8209524140
r:comanagementranwgmall com
9 |Receiver's Authorization No. with PCB: HSPCB/HWM/2021, 13-09-2021
10 [Total Quantity: ; 3.67MT ]
11 |Physical Form: ‘ Studge,
12 |Number of Containers:
3 ||Name of Schedule; - Schedule I~ 7 - i
Name of Process/Sub Class/Basel no: Production and/or industrial use of paints, pigments, lacquers, varnishes and
inks
Name of Process Waéte(Category Noj: Process wastes, residues & siudges
Detail/Reason of Subclass/Basel no: * ’
Quantity: 3.67 MT
Waste Type: ) Pre-Processing
Waste Storage:; Others | - JUTE BAG
Waste Description: - ) - WASTE TO BE'HANDLE PROPEREY AS PER NORMS
14 | Sender's Certificate: s .
t hereby declare that the contents of the consignment are fully and accurately described above by Qﬁuhxppmg g hd are
calegorised, packed marked, and labeled, and are in all respecis in:proper condition for transport gg geording t6, "t
appticable national gu‘vcrmnent IEguiations. 1
Name & Stamp of Industry : JRG Automotive Industries India Date :03-Apr-24
Pvt. Ltd. Unit 2
15 | Transporter Acknowledgement of Recelpts of Wastes:
Stamp of: ECO Management and Protection Services Date :03-Apr-24 ;Sig tuie]
16 Special handling instructions and ﬂdditiénul WASTE TO BE HANDLE PROPERLY AS PER N'@\:RENI{S é
information E
17

Receiver's Certiflication for receipt of Hazurdous and other waste:

Stamp of: M/s ECO.Management and Protection Services

-33 &i’&iﬁiﬁ zﬂ%ren Kaharani, Bhiwadi, Tehsll Tijara, Distt. Alwar, Rajasthan

| Date: Q«__l— . !“f ﬁt‘kb{gn‘&u %

a \,gj!’i(,a

{3 ’ ,//

Gherated Manifest for HAZARDOUS AND OTHER WASTE by HROCMMb Haryana **

Created By OCMMS ID - ITREW4328303 | Created Date:- 03-Apr-24 | JRG Automotive Industries India Pvt. Ltd. Unit 2,

Plot Nu.22- 23-24, Sector~7, HSHIDC,Bawall

19
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Application no. :8479101
Industry id: 14REW850705
Daie: 26/05/2022

_, Haryana State Pollution Control Board
Lala Nemi Chand Singhal Enc.Sohna Road, Near Hanuman Mandir,Dharuhera )
Ph. 01274-244440-41(0) Email:- hspcbrodr@gmail.com £

No. :HWM/REW/2022/8479101 - DT:26/05/2022

To

M/s JRG Automotive Industries India Pvt. Ltd.
PLOT NO 16 SECTOR 5 IMT BAWAL, DISTT-REWARI-123501

Rewart

Sub: Grant of Authorization-under Hazardous and Other Wastes(Management & Transboundry
Movement) Rules, 2016 '

I. Reference of application:8479101 dated: 26/05/2022

2. PAWAN GOYAL of JRG Automotive Industries India Pvt. Ltd. is hereby granted an authorization
for generation, collection, storage, transportation, disposal on the premises situated at PLOT NO 16
SECTOR 5 IMT BAWAL, DISTT-REWARI-12350T

Details of Authorization

S.No. Name of process and Category of Authorised mode of disposal or recycling |Quantity
Hazardous Waste as per the Schedules I, |or utilisation or co-processing, etc.

- 11 and I of these rules .

! Industrial operations using Recycler 0.1
mineral/synthetic oil as lubricant in KL/Annu
hydraulic systems or other applications, , m
Used/spent oil

1. The authorization shall be valid for a period of 21/04/2022 to 31/03/2026_
2. The authorization is subject to the following géneral and specific conditions :-

(i) Unit will comply all the applicable Law/Acts/CPCB directions under the HOWM, Rules 2016
time to time and will renew license with authorized TSDF/recycler before expiry. 2. Unit will
submit Annual Return under HWM, Rules timely. 3. Unit will generate hazardous waste
manifest through hrocmms portal. 4. Unit will comply all applicable Laws/ Acts/ Rules/
Directions/ Guidelines amended time to time by the competent Authority/ Hon'able court
issued in reference to the said project. 5. This authorization under HWM, Rules is granted
without prejudice to the action to be taken against the unit under the provisions of applicable
laws / acts / notification / courts order/not obtaining authorization under HOWM, rules
previously or in respect of made any past violation at any stage without any claim of the unit. 6.
Unit will generate hazardous waste manifest through HROCMMS portal.

Regional Officer Dharuhera
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Application no. :84791 01
Indsstry id: 14REW850705
Date: 26/0572022

For Haryana State Pollution Control Board

Conditions of Authorization:

b2

The authorised person shall comply with the provisions of the Environment (Protection) Act, 1986,
and the rules made there under.

The authorization or its renewal shall be produced for inspection at the request of an officer
authorised by the State Pollution Control Board.

The person authorised shall not rent, lend, sell, transfer or otherwise transport the hazardous and
other wastes except what is permitted through this authorization.

Any unauthorised change is personnel equipment or working conditions as mentioned in the
application by the person authorised shall constitute a breach of this authorization.

The person authorised shall implement Emergency Response Procedure (ERP) for which this
authorization is being granted considering all site specific possible scenarios such as spillages,
leakages, fire etc. and their possible intpacts and also carry out mock drill in this regard at regular
interval of time. 7

The person authorised shall comply with the provisions outlined in the Central Pollution Control
Board guidelines on "Implementing Liabilities for Environmental Damages due to Handling and
Disposal of Hazardous Waste and Penalty". 7

An application for the renewal of an-authorization shall be made as laid down under these Rules.

Any other conditions for compliance as per the guidelines issued by the Ministry of Environment,
Forest and Climate Changes-or Central Pollution Control Board from time to fime.

Annual return shall be filed by'June 30 th for the period ensuring 31 st March of the year.

DINESH D AR YAD
Regimmt LA e Dia

205 +05°30"

» For Haryana State Pollution Control Board
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Improvement-1: Water Spray Nozzle Increasedin Wet Scrubber

BEFORE:

3-No Water Spray Nozzle available in
Wet Scrubber resulting not proper settle
down of pollutant particle
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AFTER:

settle down of pollutant particle

36-No New Water Spray Nozzle fixed in Wet Scrubber
resulting more water spraying on fume exhaust and proper
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Improvement-2 : Exhaust Duct Height Increased by 7.5 Mtrs.

BEFORE : AFTER :

Paint Shop Exhaust Ducting Height was ~15 Paint Shop Exhaust Ducting Height increased upto

Mtr from the ground level resulting Water » 22.5 Mtr (3.5 Mtr from plant height) resulting no

droplets from Wet Scrubber into Atmosphere Water droplets from Wet Scrubber into Atmosphere
A ‘ Foig A

With increased
Height of Paint
Shop Exhaust,

i distance between
15 Mtrs. | wet Scrubber and
| Exhaust outlet

increased
resulting no water
dropletat outlet

22.5 Mtrs
f‘:
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MOULDING AREA (BAY - 1) 10 nos Injection Moulding Machines

This molding area is completely separate from the paint shops, with proper walls and barricading as separators. People
working in the molding area are not exposed to any of the paint shop areas.
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Unit 2 Plant picture IR putomotive

CONFIDENTIAL

MOULDING AREA (BAY —2) 09 nos Injection Moulding Machines

This molding area is completely separate from the paint shops, with proper walls and barricading as separators. People
working in the molding area are not exposed to any of the paint shop areas.
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Unit 2 Plant picture IR Lutometive

MOULDING AREA (BAY — 3) 03 nos Injection Moulding Machines

This molding area is completely separate from the paint shops, with proper walls and barricading as separators. People
working in the molding area are not exposed to any of the paint shop areas.
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Unit 2 Plant picture IR Lutometive

CONFIDENTIAL

PAINTSHOP AREA

The paint shop is in a separately enclosed area, in which the area releasing fumes is further cornered with the
exhaust towards outer side. No leakage to any other area.
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COMPLIANCE REPORT

SUBMITTED
TO
THE HON'BLE N \"E‘E('}NAé GREEN TRIBUNAL
PRINC ’E? %E BENCH, NEW DELHI

WRT THE DIRECTIONS OF
THE ORDER DATED 05.04.2024

IN THE MATTER OF:

ORIGINAL APPLICATION NO. 684 OF 2023
(S}@{BEEP VS. JR GROUP POWER AUTOMOBILE
INDIA PVT. LTD AND ORS)

tomoive Indusings india PyL LI,
Prepared by: JRG Auteme
Resp
Through,

b1V ANAND AWASTHI
o ADV OCATE



e 155
IJ

]

NCT OF DELH GOURT FEE
DLCTZE08685824 18K
26-FEB-2024

HART

NCT OF DELHI GOURT FEE NCT OF
DLOTZAOA8038243 9K pLET
SB-FEB-2024 26 FEB-2024 2

N WL OIRRON | | DA Il

NCT OF DELHI COURT FEE
DLOCT2E00664524 195

INTHE COURT OF THE HoN'BLE ApTi ONAL. GREEN TRIRUNAL PRINCICAL RENCYW
Suit / Appeal No. NEW DELHy A - 684 9023 '

Inre :-

NCT OF DELHI COURT FEE

{gﬂN DEE P Plz DLCTEMBE0TERR 15
e 26.FEB-2024

T

VERSUS

IR _GROUP POWER AUTOMOBILE oIS P. LTobetendants)
KNOW ALL to whom these present shall come that i/ weé

NCT OF DELHI COURT FEE
DLOTR2O0E08B24 10C
28-FEB-2004 )

s Spfeey buma (s ncreaTle ||l
m"f GF Salpura towey Kavahamby m
Ghatichod.  fotojo

Y312882576)
@:biem!swafl/mw i @, 4ahsv. com,

(herein after called the advocate/s to be my/our Advocate in the above-riucu cues .ol L LI
To act, appear and plead in the above-noted case in this court or in any other court in which the same may be tried
or heard and also in the appellate court including High court subject to payment of fees separately for each court by mefus.
To sign file, verify and present pleadings, appeals cross-objections or petitions for
executions review, revision, withdrawal, compromise or other petitions or affidavits or other
documents as may be deemed necessary or proper for the prosecution of the said case in all its
stages subject to payment of fees for each stage. L
) To file and take back documents, to admit and/or deny the-docurnents or opposite party.
To withdraw or compromise the said case or submit to arbitration any differences or
disputes that may arise touching or in any manner relating to the said case.
) To take execution proceedings on paying separate fee.
To deposit, draw and receive money, cheques, case and grant receipts hereof and to
do all other acts and things which may be necsssary to be done for the progress and in the
course of the prosecution on the said case,

e i

To appoint and instruct any other Lega! Practitioner authorizing him to exercise the power and authority hefeﬁ
conferred upon the Advocate whenaver he may think fit to do so and to sign the power of attorney on our behalf.

And V/ We the undersigned do hereby agree to ratify and confirm all acts done by the Advocate or
his substitute in the matter as my/our own facts, as if done by me/us to ali intents and purpose.

And I/We undertake that ¥ We or my/our duly authorised agent would appear in court and all hearings
andwillinforrhtheAdvocateforappearancewhenthecaseiscal!ed. o

And /We undersigned do hereby agree not to hoid the advocate of his substitute responsible for the resuit of
the said case.The adjournment costs whenever ordered by the court shall be of the Advocate which he shall receive
andretainforhimself.

And l/We undersigned do hereby agree thatin the event of the whole or part of the fee agreed by me/us to be
paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said case until the
same is paid up. The fee settle is only for the above case and above Court. I/We hereby agree that once the fee is
paid,i/'We will not be entitied for the refund of the same in any case whatscever and if the case prolongs for
morethan 3yearsthe originalfee shallbe paid againbyme/us

INWITHNESSWHERE OF I/We do hereuntosetmy/ourhandtothese presentsthe contents ofwhich have

been undertstood BYMe/USONthis......ceovinnieieee L dayof...cooiiineee 202
Accepted subject to the terms of the fees %"
s —q W Client Client
i (Q/U | identify the Signature/Thumb Impression of the Below Mentioned Person,
e Who Has been Signed in my presence. The Client.
Dhidan ) o QJ[AA.
AdwieatP

D{oviv] 200y
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